AT Ho o Weto-33004/99

REGD.NO. D. L.-33004/99

MR o I3

EXTRAORDINARY

A [[1-—99% 4
PART i lIl—Section 4

76] =% fieelt, Wi, T 12,2009 /8T 22, 1931
. 76) NEW DELHI, TUESDAY, MAY 12, 2009/VAISAKHA 22, 1931
e vt favafaemea
=%, 11 7, 2009
( svemar-dhafors fal o frufron)

WL W ARy /i3 e § w2009~ frafafen wdumer @ gaad wefna R
WE

-]
srerer At Rrined 2w & e
(910 2 W@ 25 & Wy gfed wfifew 18 @@ 19)

- 1. fovafaamm 9 fefafen s & T 51 %

iy F =1emga faersia

(i) Wzl ey faaery

(iity TR v foeneg

(ivy Tt fafy faemem

(v) Tiferen faemem

qua- mmmﬁmﬁl‘qﬁﬁrﬁﬁmﬁr&ﬁl

2. Tavafaaras & faviwiver gm0 Seo geud F1 gat o 2= qen St =i |

1748 GI/2009 (1)



2 ' THE GAZETTE OF INDIA : EXTRAORDINARY {Paxy 11]—Sec. 4]

3, favoliom & iR g kser Apfaumdar ¥ wrdaew siw sk waaE @t o ferefauers T 6 Qi
FqrY % fo five fre a anper ergien 3 vt 70 A f o e oo v 89 w1 [l 34000)]

. () et fremew A s frer % wrfe ey

4
W T EY e from

GO
:@?(I} ﬁnﬁqﬂn ﬁmwiﬂl: et m.fumm ® mafwz g ) o " i 1_

) wqﬂmw
) G WEAr fav

(i) Pyt e e wgh WoRE frera & wEfee fae
. ) guarr fawe o |
i} mwwmﬁﬁm*aﬁﬁefwwﬂ:
&) e fafu fram
(v) Froafefi favmr s A g fommerg ¥ wgfees oy omtih
) ) #WGWWMWﬂWMtWMtWﬂWQWt

I'T""' O |
. ) "fm—nﬂmm&i . .
" COT TR L foftew @) 0 e ' -
i. :;:ﬁﬁmmwlléﬁmmwﬁmuﬁ!&amwﬁm&mﬁlwd&ﬁmwlst2)*mﬁnﬁ=hHmmwﬁiﬁ
| .
() foerem & twm s (W)
(il Forarws & fmmanw (T9)
(Niy Remer & it syrarst b
(iv) afeegar & Fma w2 iR oZRY LR W fawnr & F E st a7 % weaw s
e :Iv)&?ﬁ#;ﬁrarmﬁtﬂwnﬁﬁﬁ,,ﬁmmtmmﬁ.WNWMwﬂu
(vi) v gt e forver 3 R e st frvere, B s @ @ S T 8 7

!;t".‘b;‘,'-!
L]

';;'i.. f— Lharte s
i !\{Fv_-::-l- SAN' gt i

= ?“.k‘:. -

{vil) mmmwmmmmﬂmaﬁﬁmmhﬁmmﬁm*w .

faredt g TofrrErR v ¥ weard T 2
2. 1 W Wy 3 il F e i a w el st 3 o et & o o '@
3. faerem & wFr show ot & AUk @ S w A w Wi
4. fggem ot & o) @ -
() fommera oY ffiee fag o favml 8 e o ppeve 0w sl e

(o) it ol T T S o P AR SEER ¥ 38 &y F ¥ wd of fra @ lamem & e @ awt @, T 5
FIeT § WA G

{5) et ro B8 e fafas wrdwe s elird wie @ oretize awm)
() v v A dm R SR e v syl ¥ o wiy sy % eaien & wheet & am g i 30
(3) T Ha @ wng os §oR S TR & g o fran wivw W faefer w3

(=) Fll?tﬁﬂ?mwﬂ%mﬁuﬂmmﬁ:ﬁﬂimmwﬁw&nwﬂﬁ#mmlwﬂ:ﬁmsfﬂﬁwwﬁ #
Tt Ak <frus & w0 ,

(v) Tomrem &Y "R T W W
(Q) farmrera 3 Toaditrat W ey 2 T o feedt e ferew vt el wE

A :E . e = R :



LY

[‘IT‘TII[-—'@UTS'4] T 5T T ;TR

_ _ (:m)mﬁ:mﬁaﬁﬁmmw&mmﬁhaﬂrmmuv’rﬁmw&ﬁwmwﬁmmﬁ

e
(o) fufro, ﬂﬁﬁﬁmmwﬁmﬁﬂmﬂmwﬁrﬂmmmmwﬂmwhﬂwmmm w7
aftw, fergt uftas Fvaar ety g STRY B T §
(3i) Hew sneE, urd & feddl wown o wffa w5 anrs w fafime whedt pefa & Foma s@R wem ST
mﬁﬂmmmﬁﬁﬂmwmﬁilmmmuﬁﬁﬂmﬁm&ﬁmmuﬁqﬁ?ﬂﬁwﬁﬁwﬂaﬁ
Fpifarm w At R L LR R N .
hﬂummmﬁmmmﬁvﬁwﬁwmmwwﬂﬂsmﬂ;ﬁ«ﬁaﬂﬁﬂﬂww’émwﬁtn

. Al & Aow W T g TRER B v fad ey e o e -
ﬁﬁmﬁw%?ﬂqmﬂmﬁﬁmﬁwﬂm&qq&mﬁzﬂwm&:mm&qqﬁmmﬁaﬁm.
9. o wwy f fafran o frudfea w6 @ av b R -

m_lll&m bt D) e '*r-avhi*'h:

wzo)tmqﬁqﬁmm{sm)””“ o R AR s d e e

AT T ] B e W g T L

o

m‘h—JO‘\

Py A

(a) offmm 18(5)(c)(v) ¥ (iv) & Foia mmﬁst{ w® m:u’f % aaﬁlﬁ?h' ofefram 13 (SXONUV) & Farta Fr= ey wit
lﬁl ST

(W Wﬂﬁrmﬁa&qﬂméfmaﬁamwwm#th\nﬂm#:%mﬁwﬂﬁm
", ﬁ&#ﬂﬁﬁmﬁﬂaﬁ*&m&mﬂﬂﬂ?wjﬁl oy Bl AR RS B e e A
(it m*mﬁﬁmﬁmﬁwﬁwmmmwmﬁmmﬁm%mﬂmhﬂﬁmﬁtl
Fortiors & s s S T bt o b e
(a) favm/ = 4 fmror o sEvm & o1t =t Hnfag w54)
P g e a— w———— g—s g A i R
(C) Frmat & wrrm R s o Tahewen W AR @200 & RO e e b

(d) mxm%&mﬁaﬂmﬁnﬁmmkﬁqmmﬁ&ﬁmﬁmh\mﬁﬁuﬁmﬁmmﬁﬁﬂ

T 6“%{ 1y

Pordzror & fore word apfrdfrs &4 1 o L8 e
() Wra snamy, mmmwmwﬁmﬁﬁﬁcﬂmwﬁﬂﬂﬁl ol b e
- toreis ST = IV Tt Mmoo . v Tl
T T aewawe wd B Ot | (RIS 0 s oot o« § e

1. wrtw faommr & Bw wrernter Ao K

2, T s g o Fredfige s wi:
(i3 Treaeg Py Pt €0 wdn amemy 2w, Sy HER W
(iiy favm & wit arand |
(i) afrmd & smw vyt w2l g W e @ o wk s s oF sErs srech
(i) faenera & vifere §t o faae R} o fmrr famar ey P F aoary foree 6

(v) Wt & s fowres Hag aofqore, g O waset @ W A 99H, ForT gro fevrmon ﬁnmaﬁ'\sﬁrﬁﬁm
it |/ =i fFar sm

(vi) faurem aid g faehr T To@ @t Sug fam @ A favefaoen o fEd o watza walEarmsdemm § e
Fe dwn T & s T W

(vil) e & T appmiet R Sy 9 o v s £ 2 et o fafire 3w S Saew & o A Rt weef

3. srores wY & wewi @) wrkfy A ad @ R 2 g g & v 6

v e

N

| |

T P P ——

i E

PPN




THE GAZETTE OF INDIA : EXTRAORDINARY [Pagr 1II—Skc. 4]

4
4. atg = vfwd v Fem @ o b - -
(%) srpavr i fafves sofid 3k st Sofing & s srvawast & foe fawid o s s
{am) Fewm ot srferoreray e 5T O fRT MY ST o & serad aaal s fawion famerg o @ w5
(0 Faerery =d ) fawmive e, EeEie TEEn & e i o B sepiR sofird o, feafrome & wroe
3% i e el & sFEw:
e f () e fo % s W frow o o, 1o e, ded, am a s wvde o wan e S f
T ara & faam A & s e & adlses W g Remfor wem
(3) faam & Ewvehw fimw SR savm, dng wefTarer e & U 8 T ) Feekon Frarem wid @ e’
(F) faerem W2, W ofreg, wid afeeg sl gomfr yo Frelfa s wrd e P 3
5. 4 T W F v W _ : e A
6. st %) dow Ft 3w dow F fralfi A @14 B gl ) o ufem o S R T A B P T
7. Wk o ddew ¥ T e vy o R ' :
8, <otd ) dow w0 by e kW ALY L L el .
9, wa iy o Rt g Prifee Prog w et ' ) e,
T e - Vv fyne até b ¥ Ao B f,vg:';);_:,::éiia{e.s:--._-y ’

IR ¥ T B S5 e B AT e 1
. wRPrw 19(1) &k (4) )
AvrATTe o wow femy g P v mmrad gm0 Lt oo T e Tobe @y e T
IR R TR TR I Tt R

2. Wit % e A ww A g A we aih u&wmﬁﬂ&»ﬁunﬂﬁmr
R TN LTI LV I T
(i) &H’ﬂ ﬁ wﬁmﬂ ﬁl“-‘lﬂm'ﬁ? et gt TN M e :e'_-ug: fy YN I B e i Ry

(i) vt & amands . o Fry e e DN B e
(i) afrem & o W QA TR DT T CF RIS S = - e e em Ba s Beitn g, gy
(wv) wnﬁrmﬁwm#tmﬂﬁﬁﬁmﬁtuﬁﬁﬂﬁmﬁﬂmmm&mmwmmwﬁm

.

e W@

Neerqh, P THE M - f aT Y e
(V) Ry & et & e e @ o e v ot
ait Rralromra fnm/ e § o T ot and frers a8 @) e foeer ard # Preainfion winfem 69 0

(=) wg fawy & wrart o Ry e w8 & w2 ewt 6, Sy e
(a1 mmwﬁmﬁmﬁﬂmmﬁmmﬁmﬁa#ﬂﬁmmw&qmﬁmmm
frart i g S
0 ors o o R s frv Rt ) s 6 e o v _
3, e Framn % < % o w) ey A @ W) @R sk g P & R g .
4. W o wiet of Brar g oA -

(=) Ferafrorrs ai fefrae & fom & s o ofteg ®) e, mwmuﬁaﬁﬂwmqﬁﬁm
*m

(M weEvTE TR o fredin Fem
(%) -firvters At o & e At & TR g W
() Forra 5} water ol it & g & W W afeg @ v

) Foremerg ittt P a0, v g v Feregor % Faeg § ww f quir % fe ke o gro simeeae o
B3P0 AR Y WA A TR N, W o dit werR F mem G s oy frew o et wrm

Fovfr & d srpiiR ® sram oAy v & e 2 et ) fafve d9% A e & we oF favlen =) weaier B

L ] a =1 e 4 “r*l"-ll.fk"
-:L\a—rgrr a -



[vmIi—avz 4] R F T . YR

5. Wit o 43 W Fatorr wit % Inaw )
(i) ﬂﬁhﬁmﬁthﬁﬁah&ﬁm#ﬁhmr
(i) ¢ % ww v R )
(iii) «¢ % umy % % wnige st it
(iv) o g A fsfram qer Frifcn firaw ary 6fh

s — VI somem & fromw & wem sew . -

Whet)

1. faorera & wETT s it e o e - e
(a) ﬁmtmﬂmimmmmwmmmmaw&wﬁm
(b) Framers & arza B WS XTI | coni I K s oreliz oo - ae stV o

(€) wr % vt sy ool wh whewe, Zeifiae a1 dhim it o Pl & o seRwR 3t ofe w0 feerd o
(d) Hhs g vy Prdfmy Renflat & kit e s woam) 0 Y s Lt

A TLAE o - !.-bmlﬁ_gﬁl gy, Wb Lt o)

(e) m*ﬂtﬁhﬁﬁmﬂwmmaﬁ! wh:wmu

N A & Ak A

- .‘7:‘.‘ R R fﬁﬁimr wwﬁﬁqmdeM|itl' R e AL UL e
\ﬂp -r.fﬂ!h
g,mqq-ggﬁglmﬂwtquiw “wog < VIT ¥ »e®ls L LI 'l'!’ﬁ o La gy
R & friveroere & orure e & o

[mr 27 a'tt 301 )]

] "Mﬁl -'ﬁﬁ..ﬂ-u.: aaaaaaaa

L mtaﬁlﬁnﬂaﬂtw&mmh@m*mﬁﬁtmthﬁﬂﬁmﬂmmmm
arrmen o qr @t fer o o e R ot i o wt o weieh = w5

2. frafrawTg o Wi i e O3 fauiivr s o o o afag fafy @ @ fame & dem raw v g WA i

3. W STETR X O WEG URT TR o faam ) vdw witfe w gk & smwgaw i fem s

4, WAV B FAdamt SreRE AR & Weu e s wftf g fdter G At fowfre w) ad anafedt @ gt Wt el
&) s & T snifwr e o)

5. mmmﬂmﬂmﬁﬁﬁmwﬁmﬁuﬁwwm# g W feg SR 2 o anaelt e & wg
‘s o A R :

6. ﬁmﬁmmmﬂaﬁm%wfwﬁmm*hﬂmﬁmﬂmﬁwzmﬁtmwmﬁmn
7. s wORR ERT g wma W R o e Rew Fv & s faded amforl = wedwr Rt s o

I 8. dlgaEl wiam & fafiw fraal ol F A 2w o geere wdw/amies fae o wmd & Red wvg W ® Frofe
tﬂqaa'tam&x%hqmwﬁwwahmmﬁmh e

- m-vnngmmmm
. Fefaarr pa Arydza W et v awn el el st & s dotra
(30 Frafaem ¥ e wamrd # w@w & WA gl s, of-amin gofr 21 s e A T wmged ah

(sm) Prafrarerer & srermr wamen-d 3odw (3) F sren 6 e ) Fwfn, wea, feetm m sfzfrde uww)

L5 Sampor

a LM P AT -

—



THE GAZETTE OF INDIA ; EXTRAORDINARY [Part HI—SEC. 4]

(%) (:ﬂ)m(amﬁfaﬁf&wmﬁmii:mﬁ#wﬁuﬁmmﬁqz%mmﬁquwmﬂmfmfammﬁ
oo 3 A € W Sm-ad g w ,

(hH (W, (ﬂl}m(l)ﬁfﬂﬁﬁemﬁﬂfﬂ?mﬁqﬂwﬁmﬂmm%mﬂﬂmﬁmmgmm

ey — IX vt wr v oA TR
= ESR TN o)

ﬁﬁfﬁf@ﬂﬂ?ﬂﬁmwmmﬁmmﬁtmﬁhﬂﬂmhﬂﬁﬂﬂﬂwﬁmtmtﬁmﬁm
& g & sk fovel) ave weTRraTer | wafRata ) 0 3t 3w A At | qut T e & w we g

(i) o e Frn s A1 mefereera R T B

(i) wuz svrm EEEn ¥ fon weroerdmm § Al
(i) va yww & WY W ard ol m ew ol | o
(iv) vz aefanere,/dwm gra et Tam 93 R s e

e+ SoRufa o ity wihed & ol e e o S R S
(M) IR U W R GRS & dwfa g 0wy o B agerak i o @ oot 101 )

(o) oy T i W R W W v e ity ey - e e A lies® ke [ (-wl

2. g faafagaerg @ vl o wt Prafaurr =t wew yrgr 3 sy w8, 9§ mﬂ“,.vmw,ﬁbj |

(1) wmEw i aered foafaorma o st ¥ o 5 e et B e 5 M {.,.)
(am) s s g | wRqe wo, for sifew e e g

B T e Attt it oo MM%
(v MWmﬁmmwmﬁﬂmﬁﬁﬂﬁwmﬂﬁmwuﬁmmwﬁm

- o

e H-tuat cih o PR T

R §Y AT FE
(h w&w%mw%mﬂwﬁw&mﬁuﬁmﬁm%Wﬁuﬁamﬁﬂaﬁﬂ!ﬁﬂ?mqﬂw
¥ e R T e e MM

(3)wm*m$ﬁwfwfqﬂrmqﬁﬁtﬁﬁﬂwwwﬂﬁm :
(%) hﬂﬁmmﬁmﬁﬂmﬁmwﬁsﬂﬁﬁmmmﬁﬁqﬁmml
A ey ﬁﬁﬁw*wﬁﬂﬁﬁﬁmmwﬁﬁﬂmﬂﬁWQﬂﬁl S e i % A

* wrfﬂr e T s
N i T8 iy R W aiede FETT — KRR AT S o i b B oonaaigi ¢

B LI Rt LT WU P B~ ORT 30(‘)' (c) R L N e PPNy ] A T _fm‘.\‘ " HT'J H

1. foafrmes & fdefiem % wrfoem e o sfee aei gt 1 e Tiom e @ gm £ Aniiry e R L

- —-“Tlll-—u,.ﬁa ‘"‘.‘m’ﬂ- T N
Cemaawoon - g - XI gt gwn Bafroma A deg mroes/derR ® I e
arr 30(1) (e) e e

aﬁmﬁuﬁmaﬁmmwmaﬁhwaﬁmmmmwmm%mﬁmm$
fow s I o fgar suay

2. (a) faufroem § wdw & ww & o o @ 7w e on e dige g, faewl # Qo e S F e, Al sear
At = yow AR W R & 9 B & e v qew & ey | Fita Rl g an@ b

T3, Wﬁm?ﬂmﬁm&qﬁmmwﬁmﬂmﬁﬂﬂﬁmﬁ%wmmﬁmwmm
Favafamrer g fif@ fed s wmem & o fem s s

4. (1) =fs ¥ o T @ FF ST T A @ & sl w ¥ _
(i) e xw e & fere . 5.00 shafer , D
(i) % s aw 5. 10.00 s =% Iwia



——
.. —

mr -

O e T .

L dam

Ll -
Pl I e T
L] []

C [ I—-gvg 4] VI 1 TSI9A ¢ AR

(2) wwm st o) fawfon @ gewfr @ IR s @ Bt sfieer T ®, e @ s fame @ wwd
(3) st TER & aeet B @ R o g ) frvafaee w9 @ e T smom

(4}memmmmﬁﬁmﬁwwﬁﬂm/hm;h%mm;ﬁmmnmmﬁfmﬁnwwaﬁ
T ww SR = www % we g Ry v 5 1000/ sh fvafaoen ot e & fog v 500/- % e o
gt ot e &)

(5) v B w vt s A A0E O W e e b ot o T ferman e & wmaw @ s A e 5 35
fofir e w2 k) o G e e O b o w) G § sfasen ow R o
AN TN A FAW WA TF A WM W Aw i w1 e w7 e o ot 3w sl ¥ v wgew et yessaam
Ft s s )

5. A wril % fo agem e § g2 wa b

6.

n m%mmtmmw%mmmwmtmﬁmﬁwm
M .:"' . 1 it L LR .
() vl grr Brenfreren i;w WETa Sy w) A HTA - A 5 L, vei
(i) = ofrex-gr H frammemy A= S fon s - T - :
= (i) emfr grr Fryafrerer & d oot ¥ aRE T -t

(2 e e o forg smde %1 T v tem @ S § o goeee (1) § & v wfa ot Frepea 3o mﬁuﬁzﬁ
¥ Wt Femter 7wl & e vt o T g R P o) g e fife dim w o et

(3) wﬁmmmwﬁamﬁmmtmmﬁfwmmwﬂw%m#n e & R
wEE Soum A% 3 & A ik Qv Wi wmeEr v O] S a6 e

{4) mmmuﬁmmm mhrrﬂmsm)ﬁmmaﬁﬁtﬂ:wmﬂwmﬁm%m

&, alyr T e .'..-1

ST AL L 8 BN R WDy L pusR e MR T R # v“-'r'--v - B
COR R ST T TR B R
(S)Wﬁ&mwﬁmmﬂmﬂmmﬁwmﬁmm a 'y o ’
4 e y RS A S .I-'QME = Tt L

(i) Famﬁmﬁﬁmaﬁqﬁa : ) ’ .

. i o A1 R SR SR R PN e N BRIt e e e L
(i) M!E‘Hﬂﬁﬁ?ﬂﬂm CN e ERUERL Sl L cripy e ORI L -
(i) o P o Feed oA & W I SR W fadie T Om wewr &S0 s e EA L EA e

AR 30 R 7 g e e o e wt A mdy x me

(6) Trpes orperr o wept ot froch Aiww ad F wr & =t @ mﬁaﬂﬁaﬁqﬁqﬂﬁm:mmﬁ!ﬁhﬂm
W A STEG & A S 6

M mmwmﬁmmmﬁm$mmaﬁmﬁmmwmmﬁm
HEAYIEW 7§ at vt ety 4 Prerm w w B o wwm §
(1) w=mn =} F=ieh & avtia o & A W Favafaea sigd v i wm, g sfrgfa of ke
(i} =% =t o= sfwra w5t ofn =1 g, fvafeoem oigd & ue ad & A T FwEs o b a 39 o S
A= Gz s ° 7 fw g s A
0 =Y A T SEee R At Y fofer an fafemera & aeit @ 9 w2 A ®) e oo aeet /)

(iii) ez & vy 87 & aw 45 &6 % sl oy R snaedt fovafaeres oy e ¥ at 38 e, dege,
e wd favataema gaf Pl T am o & e = ges sty B

(iv) i am arawt a smer 45 B % e st ¥n & o o ) e vt o o 8 W g

(v) R fevafaawm 23 wvia w om oy el vem ) @ g @ 30 q@var o wew ok T, aft e, & e
nﬁ%mﬂﬁm%{mmt

(8) ol = Wil WAW uT A GRT A det Ft Il A7 an A o o wk fE 4 e awEn ofw, ﬁrurﬁﬂqﬁw
Y T S & WY -G e u Ay T st



L

THE GAZETTE OF INDIA : EXTRAGRDINARY [PaRT TS 4]

L

o o

.b

srerrg — XTI oraafodt, sema-gfa, sfoomgf, oxat, ghoas yarfs & qrer
' "R s (o)

| e it qod oot W e R s fae wwer @ e @ awe & fou favsfaeera g enefe, S,

s =) wean F5w favatronma & S wF W@ gweer f saE e smih
2 favafaoers deg REfEYwT % v faw % o fraferea g sogfa Fofe w sty
} W & e W T feg § wew 0@ frdm me g #v aen s omgi WM @ Ane faawl Tem aee wHT W

fayafgem g wimm) _ .
4. wada g Fraif i feafaare =R mi T ) ot H o wm
mmmthﬁmﬁmﬁmwnﬁﬁmmﬁhmmmﬁmmmm
W AT & A fEa S
qw\mmﬁfﬁﬁmﬁrmmmmmm;mﬁmfaﬁa?amhmmﬂﬁwﬁmﬁwm#hQMMJ
It wE frafrore afifem & sFER e e w R A e w1 st frestanrer =5 wre b
Wﬂﬁﬂu@ﬂﬁﬁtmnﬂﬁmw@mv&wﬁfam*mtamﬁtm@t&hwmwﬁﬁ'--""

mmmmﬁka&mmmﬁmmquww&mmmw

AP
e el rw-.-m SRR B e Ly Grpet $00d v 4 Bl & 4oy e s

. B .
L St g ﬂr*‘*""*"“‘ _xu-I il ¥ s e b ﬁ-m— MR
e VTV IE Y R

e T R “'”qﬁﬁms(mv)#mwﬁawﬁﬁw 2ad g e
1. ﬁmﬁmw%mﬁ%mﬁmahmmﬁmﬁmwmﬁmﬁmﬁ;ﬁwhﬁmh i

2, mmm%mﬁﬁmwmmmﬁmuﬁmmaﬁmﬁmﬁmmn
 vifiwedt e & SFTER ward /e e ¥ e g, O OPWICE THAPEY T YT BRI by TR

wmmﬁﬁmﬁmtmﬁ%mﬂmwwﬁnwmmﬁﬁw%mm. s

. Tavatamrag v % Ty T wen mﬁﬁmmﬂwhwﬁam#mmﬁwﬂmmwmwwn:
T & it e vEfarery /e o St s fyafwena

5. o & 7 wid w frvafaar @ Tofgre @ shue B Tfon @ 7R 8 & T et e & o
et g Ol maﬁﬁlﬂmﬁmmﬂsﬂwmwwﬁﬁrmufﬂﬁﬁMMmﬁmﬁﬁr

ool el SEL

l.pJ

6.
?_;.,-.mgmm'm-ﬁﬂrﬁﬁ?ﬂ E’S-mﬂﬂ'mt ' * wpy o L S “3:%« RS | I T ST '
P Fan s w B F .
(iy fem - : ) _
LEEE T S AT Ty i -y T u 1‘—.‘:|-| L) E
UI) ﬁwm:r . N § !
(iiiy fafreprea

(iv) weTtaamerm i Twm § s agaee 4 1@ 8 A FER| Sl

(V) Fwaﬁzrmmﬁﬁ?ummﬁwmm Ffva e F wéw 3 B wEr

(Vi) Fragem m o & & @ER .

(viiy fofae <z v amv1 S AR W1 weE wivert g FEfem ofe, Aeet F SjEr e R Rt i R m i A 3
RTTAE/EE TE 38 ) AEyAs F 3T XY or A sl HeW w1 e & A g W d)

(viti) wore - Frig ot 25
1. T st o deore w1 a4 alts ol @ 0} ormE @ & A 4 ehe m T e A Aufea o & w3 o # s
T FHH O § T T _

ka)wwﬁl?ﬂéé%ﬁmﬁwﬁ U e s



-

[ am I1—TvE 4] WITe 1 TR STEYR 9

Iﬁwﬁmﬂﬁmmdwmwmﬁsamwﬁuhﬁmtahaﬁai&nmwm

tb) == ormal & =y wT W
(C) Fgfm wfa A% Fafa & ondf &) o 1 FE
(d) onit w1 Fit T TIEAT T Tom S e

(€) aFfon wei w1 sapT Ay ETd R v =)

fodll areR T 2 & Ty BTOTS W T E W HATEARE & i f sz § el @ feran AR

dzors van w9 R ffey & W ax mefaumrefaae W diem ofrmr 4§ @ ade T fvafioe ® s o o e
e v i} wiEe &

wirarEr & vt @ fvafaae & farmem @ el wefrgedAwE F sl @ fevefaoe ooee  ada
drorr ¥ e T W @ g ek = s 3w frolé gefa A R

IX 4 (4) ¥ AWeefan wivert Izore # v W F9 w0 w9 onl @ ol Ak o W agi i peef 5 fo
o Tt &)

nﬁmﬁumtwwuﬁmmn%m mfae & st ar favafaeEm oo sfvert faa w0
Frfns fedié @ wiqee B @ sife @ snarasar T ¥, ATAR HEET W WA D o wwe §)

- r‘-, - ..'.'1' S
e & e (4) 1 () 1 @ws (6) § ek T 7 98 (1) § BSOS W 92 M WA & s W e oy
o i ke ot % fong et 0wkt N
3gory ¥ s7= el o geevchr & frkr e o W wral ) P s & fore Freifie, e o R e o
o o o S fore O TS T TS E R W w aE E) L TN S s

. fordt A & afs Feee) o %Y el e favafrors o safe s & o wr sa m&nﬂwﬁﬁm IS*mt\u’rw
. wew } i frvafrenera sro v Sy = aw R W b s g e o v

. aumn % T el 6 v T ot ot oo 3t ot & ® R 5o W R som
. wﬁuqﬁﬁmﬁummrﬁltmhwﬁaﬁnﬂmnmﬂhm%mwﬁﬁrmﬂn*sﬁnw

-fipx 12

% fore erata = e e L
Lt RN (R W gy

- g T fie . srerra — XIV wimrd B I T & B I ST 2

2

3,

w — N

am M (g) . s TS LT

. favafeerer i wiwd, stz odwe o otger, Faiw ort ¥ fr S el A oer frel favafemmm, Tefme @
m#ﬁﬁmmhﬁem%mmaﬂﬁmmﬁmﬁwm

Eefe Baidt i3 mhﬁhhmmmmﬁﬁnﬂaa&mfﬂfmmwﬁ{aﬂﬁﬂ

(a mffsmeﬂm#mso%aﬂau&lﬁrmﬂﬁwwaﬂﬂmmﬁ § 3 yEvew ¥ ity w5 ot fEw *
st W 2gr em faan & A o

(D) vz mfremdmm A% farafwem & fernag w A @ i & 10 s o %) 39kai § w9 ot
T T § ww oy % apfravers s faae s 907180 wfas e dfreyad o vy e f oo
v ¥ T A yew welaerers e & suerart JR favafrarrg & derr s daserery gra fer o e &
il Yoria fayafearm =t olerr = &

(€) = snaftl w wiew 3§ AW PR } qF R T, SRS SIER 9O O, iR g e & e
AN I AW B & I & W 6T TR 3 Em
Fol syerem, sz digan | s & o s Pt g e I A & ) Pefafen aradt b favaferem <) w
8 ar £
I. starenre Fomes:
anael Fala ve @ 31 e 7 T R w0 MR ow of w1 e & = o S e -

() wRelk s Prrsfmarery, Sad g0 A sy favafaem

1768 GII09—2


http://UllllH.nl

10 THE GAZETTE OF INDLA : EXTRAORDINARY [Part II—Sec. 4]

(i) % wrER 3T U T ARfTs @ Tnafis ar Ter @ rer Yhvst T e e
m

(iily =hre i fayafrore o wwsmel woT GRSt e A0 difaefs T7 BEER T wEE T
(iv) favafoarem g o e feaem s dieed), 2 e g o g

m

(v; Favfooem a7 ¥ R fremay s wafee wR fewr gw wsiiede v, 7w el oo wem ww wwa
o Favaraaera % sfosn F fam)

1. srens st
FTETEE FARCT fT wra sy o ensRfefng § wemer s frfroew @ feeta @) sefw (D & mir o
farvafaee o wéoay. w1 W wiE)

IIl. fe¥m =fen oo
vIeTa S frerr w9 o sl fmes @ @9 fam & wderdt ww wo § o 9 s dfts e oad (36 miR) ®
w7 R ety A Frvor i S fam 7 31 et 0% oo et W o ang F e e e @t & O

4. amm 3 = faf, qom Rfrifee A o, gz T W e %8R ava a9 R Fifo et & e

5. uften &% ¥ sdTR H v, enife ot & e PR s aw ok o erfen) dar w6 A s 81w ol #
Fufeem 7 £F w e e T =@ T

6, I} Frr o T B rn g waAw-va T S IR S5A AN 93 o wegfe v &) othe % fore vEw fear @
7. o & Wit vy S § 6w st gew fre 9
8, Parafoorr @ dho & siavio favafrares gry ot fafem @ o ofm o s

. 9, fevafaeera 110 Tom W W fafr ot @ g, W @ A, ions & v o fafr @t st
el

anama — XV frrafraws wfunat o gl s s

L. =laT & e sl 1 Fqeastre foy
(8) il & g anadt, &% F GOT milww F IFATEH Crmde B s maves e st fr s oty @i
. srapdl ITEW F TN H W TREE FHAR WM F & HwE F R ver o1 gelEen ww g omr @ 39

T & W & 78 el A

(b) gea anivres wee B wgftef ® @ frer % o ot B afierd W ¥ 9 ga famm v ofen smea el
% ygarin | g Wi wresrEr el w fewf w8
2. ofaf oien % miv B9 A Wt wivE o sl @ g% 2o gt onfs ® wiw F e w5 S Fe, Team o i

wFR ¥ fed i A v wa F fafew § 9 i @ o o s ofke) o B 4 @ A A Sw AR @ sl
AT | ZH A 1 Y W@ T A F A o O uraE T3 AT R 9T oy A

3, e W W wE
st fedt oft s & arfoe wnaw w1 A 3 w5 Befeied 9 i anan wE S

(@) aft vt & foma o wafuw folt ) pow F axg ad@ s
(by oft et awy Fon v | T @ U g

(C) 3w Rmar =1 a5w T

(d) =t w0 &g e o W e

(€) 3 anafert # WET FE

(F) ooed /Tt v

(@) 33 a5] T I A= FAEA FA



(v [I—&TE 4] AHA =1 TS . -2HHYY]

4

5,

(h) Fareit srmr svereit 7 i siw W g IO g T R

() @-fafea s qfawm = sten (g ge = ks =)

) mﬁmmmwmm.qmmmﬁmmmﬂmﬁﬁﬁﬁm|
(k) i & et % 3w Y ¥ Ferg it @ weme s -
() dw o femy ofreds & s -

(M) ¥t "Ear & 95w $7n

Fret 71 7t o 3 et o s T S g o w e ooy afvbro T o 8 dow A o

a5 T

ot et (@ @@ B T @ oo e 98 T § T g o b oo Bivea d (o =) Ay adter w1 w dmn A e
& T ¥ ot 2 wfue geieaRt W ok B TR W wE ¥ i g ofen et & ot Rt s wEwac

1l

Hz : aﬁwﬁﬁﬁwﬁmaﬂﬁwuﬁmwﬁ%ﬁﬁmmﬁmfwﬁa&wﬂ#mmmﬁﬁﬂaﬁﬂt!ﬂmﬁ )

75T T2 R 9T T W o R
(a)ﬁwh%wmﬁ&mﬁﬁw%&wmﬁmﬁmﬁmmﬁ@?ﬁaﬁ%m

s e awfeter vy et o weed o e W ¥ ar et sehem T % = A W, o A, mmﬁaﬁd

uimy P = wipevn Wy i

(b) festt st Fiigar = T ¥R B fvg anay ¥ fa e, maﬁﬂrmﬁﬂmmhﬂqmmﬂwm}aﬁwt
ﬁwﬁ%mmtmmﬂmmﬁﬁmmmmﬁmﬁm .

(C) ﬁmﬁaﬁmsﬂﬁ:mwmﬁmﬁaﬁwmmwﬁﬂﬁwﬁﬁmﬁwqﬁmmlaﬁhﬂmﬁmnﬁ
3 qRe W R ander w o W Q) suods MW&qﬁn&aﬁmﬁwﬁMMthw

IfkER % a7 e w onafa A st : ’ -"1#*_*{'"'?‘-7::‘:"
o re I

(d) ot sfam uwR F WTER, RS s, W, GR-AT, JEied sl SEns, T @ 3 &0 o
Tavafarerdt oilen @ weafr ¥, @ FEfm W wfvd ot fdae & aew g o :

6. ol fafrpr wfefe ., Pt T Al YRRl MR L

7

(@ ™ shrshan wwrel = e s o ¥ 3% P wffa frd e fafrr wfaf s e ¥ 3@ die o,
Forerert gt ga-perafer amet 24

(b) zu sk # fava Fmer & 5 Tve B Y Tem oo wn Sfus g
(C) s T W) R W e s aw frge e swom me et g fage i e o wew
(d) For ot T (W) w fmtor wi o

(@) wrmvrr, sk 5o e ™ o b e w mﬁ'ﬁﬁﬂlﬂfﬁmﬂﬂﬁﬁﬂaﬂmﬁwﬂﬁuﬁﬁﬁmaﬂtm
Ffm Fvta g

(F) wdmn Tafram afafe gr ford ot e vt oF gremfer & Amay =g e 7@ e :

(@) swirar, favafaarm g1 fow g Foir % o=t # oF s & o=, mm&mwﬁh@am
H & ween & ain peals T wEREor § we @ A 7 R freevin e &, ol fafes s s\ w g e
M|

i fufvm wf, sl w3 fo Prafalfion vs =) Sedaa & wem b— i

vl

1

1T wmEAr BT T Ux =1 GREW

ol T A S| () 3w & e vaen & fong o i g g fren
(@) ®(Q) ¥ fram & sl Amam | o @ ot 9@ Teg feg
T 9 1 at--

AR geflear T A R () 5w v g el T v f i ) b =
3Q) A () TF W A Ao ¥ | @ fow W ot st om ot R odfE car W (i i




12

THE GAZETTE OF INDIA : EXTRAORDINARY

[Part 11— Sec. 4]

—

Sy S @ dher w@l v

B i

N Fren ¥ W oR @) A (Q) o
e & at-

(i) & swivam % Farafrerwd ot ¥ 39 wx & deigpa i el .
x wt fem g R e o Orvafaomrd ofas ] oAwe W oa
wfat ¥R % e 7o =g

ofy aedam i @9 % Iouw ()
| & framm } oo wnaw wr T WY
-

(iv) favafaerem < & foe 9 39 QaRy & aaen foaat R TR
¥ | Fuiean w15y e oy

2l gedear ur W & (i) F
fem & sefen wngw W WA W
-

(V) farafroeed sttt & g deme & oo T T Rt wt oY
Y Ay =Ty .

7% SR Rt @ % 3w () ¥
femm @ srfem o &1 g W
-

(Vi) vwiar g 38 o % Fevstramd whest & e g e |

f&uﬁw}mﬁmmwaﬁﬁmmﬁmﬁmqﬁmﬁ&mm

Rt @ s v am

Emmstm(k)ﬁi
= @ sEw aem W o R
k-

(VII)Wmﬁuﬂmﬁmmuaﬂwmfaﬁimﬁmmﬁm

me|

afy Fwimyy w3 & goum (D) ¥
fea @ srffvm A w1 o o At

(viii)sumﬁmmﬁwmw*fmmwwﬂ _

wx W few I S R aw @ AT W &y Sl et e
® dfod oy S sy, AR W wEd e Teiie f @ A seEE
wrat W

o ndiar v 3 % TRt (M) #
| freme & arfoer Anzer &1 s @t A

() () wFw o 4 ; 39 Rrond = oo vow Fred @ Tw e |

anibas w1 Teol W R WY § wEhE e S F et o)
fdhTo, e AR FR R R i Wl @ snret 6 W wdharat H
s T ) % A TH Fw W OINTEAR H W H T T o
niEvr 7 YegW W 9w w4} e @iy w ol 3 TEbE a9
e, we T vy A wE d aen genw st onfg wef |4 e 7 owdl

S8 e LA ENT B dru ST LN

wferal # wfem Ten e Ta v e H 2 v W fkm e |

I mm%ﬁﬁmqﬁﬁﬁmﬁmmmwmﬂﬁﬁmqﬁ%w#quﬁmﬂﬂwm

Frafem gt

2.

ferdt i w0 wrdent wiafr weret #Y Ffs w TR w5 w8

s — XVI v
mso(g)

3. T wfafy grr ot w FrOfs = fstefaa s &)

(1) W gftaw A wE T

Lo

Gid éqﬂmmwﬁaﬂ?qﬁawwmﬁﬁtt . L

(iiiy Tw% wrfea Fr=fefaa ¢--
(&)

(b)
(C)
(d
(€
()

e o F famm
EREA % AWE FIY wA

I e = e

wv T AR FE Ty ofeen fav W geeE w1
vilgn % wfomal B ol aw s
wderwt & st w1 dEw



[ v [[[—@TE 4] YRE 1 TS9T ;. STHTHE

13

.
— o — -

. sy Fervafaeer & o whup w20 T T T

(@) =t wfakr gry 48 3o el B Ao mr e

4. it & qEer o @2 o, mwﬁmqﬁw&mmwmmmt(mmﬁmﬁﬁ‘mmﬁm

aF A I Sy T g T & oo afomdt w0 AR wa b (qeeie 99)
- WG WE W O I R
aiwns Wi Tt oot s v FoEw o st Wt
i e 3 wafern ofeerw R e uffa & wow wem =

. WF T AO Al AT w4y Wt w6 e § ae & 3w Mot set 3 o s w6 &, 3o favafaows @ wstee

: 4
s o daw A Ao & Rl ow A &) sefu & fan ot st @ o P s ws? & faw o gt &

. v Fsfafan wf e % w9 ° fge e g e

(@) =n ¥ &0 R @ A forel) Amfaenery @1 WA & wwEhn fama o snang foeder @ s
(b) Trmvs famdk ary foelt mferarera an e & 7 w1 @ Rl T SepTA & AR WS TS ST ST W | w3 )

(C) wwdandt afitla % W =vwt it o s & @ fefas = d aran v € wWersl F Ffe Sao o T@ ae 2
sty % fu wih @ % g Figfs 3 ad @

. e/ FreTs W srts Ao AT w g Ao st w oo gt d e B S wedeet w0 @ v T
W& an fawn & weitea
. YR T e WA S et mﬁi%mﬁﬁwﬁlﬁ%wmlﬂ?mﬁqwﬁmwt 29 favakmmem

Fraffrer st T, . Co e SU e, el ,r=rr--?'1r¢c> ’

= = R LS JAIE SEENT

TR v — XVIL o e -

oy _ - "

. W ofufa & foafefea =fe - ."_'-zm e e
(b et 1 3y gt A st - e g v W e
(II)W%ﬂﬁﬂ Enﬂﬁi‘:rqﬁmwgmqf‘amﬁl . ) — Y
(ifl) zu faeaformrers & kY Wmﬁﬂlﬁﬂfmﬁﬂi wemad, - 4 - = DT RT  STSE od 1T

Gﬁaﬁqqﬁ[gmam[fﬁih . s L o I e pir
(iv) !’!ﬁmwﬁwmﬂmﬁwﬁm}ﬁwmv:w L L = - W oumd Ry
(W o fas. . - . e Y L g e

(W Sfirgr) < AT
ﬁﬁwqﬁwmmﬂ:ﬁamhqwﬂ@ﬁmma?ﬁqﬂﬁmﬁﬁ:%mﬁmmawm@rmﬁﬁtmﬁm
winfr s ofvomy fr fafir et & A Trr sl for vy @ w0 P wOR, 3EE SR W T favafres
wterT-uftome o ot i SEem w0
wiWr F) Tx SR g i Pt fat & smia de s woge i d we o
wiefs it 2 Miaw ofres W v v v & Fored Tavafrerr st ﬁmmwmmmwn
g w
Hfitfa v Taeniiaat & Preqy sTETETeTR FeAd W ogwE ¥ T b AR e S 3 e o g B @
I o & frami = et ot o @ 3ol fam wh
At ofte grr 9 o s Tt o s Frate st
Tofy W afsfr a fetl v o wE wied e P Ieoly fem T, w favw P F o et st =
w1

xemg — XVIIT foft, fretiay, svmor-aw @ arg sarfmt e s
(at S(vi), =t 28¢0) b 30 & v o)

. fova fermrers gmr o Forefirat &t fefir, P oo s Aas s vam &) et frd A ofeeg g o W 2

vz & feg werfer v g

. Hfers oites 1l wegfn A e & wEE A A & o et T R @, sreR dfes g xnlaaa‘faﬂm

Fufy T SR W WA @ o0 B k)



14

THEGAZETTE OF INDIA ; EXTRAORDINARY ) [Pary [I1-—Sec. 4]

10.
I

12,

aufa s o & wrkerd ofor 7ad T8 K & wee ot @ e &1 Fror Se Fevd 39 S 9 fr ana
w fear dm v ¥, 3T ofafeR v @ B W SR ot 3Tt ol s fwen srgEr @or w1 A & 3R o
Tt aveEn T T e o At anfe, of srfeal w9 v fefri S s vt £ A K-

T AR A (TAA )

ST HAH ALTH

T 3% wFE (¥ oEEt)

AT 3urfudt oxEl #ERE ¥ T s seeiata & wa = o wwt £

sz - XIX s fritat ¥ ot
(sifafamm 35)

gjﬂﬂiqﬂﬁﬁﬁlm.hﬁaﬂﬁﬁqﬂm#Mwwﬁmfﬁuﬁmmﬂhmﬁﬁmmmﬁ

|
W Foiu e a2 | favty wealem e A st oty & Fotn % ser e s e b
e Wi § Resfawers s e SRers wfae g
Ferudfa Iofdl A s wE F o fes-fmew & dwm aoe S, fiee TR W, snmmt w0 genfaf @
septeafa #, ok S FmTE H s Ht
Fer TR W ERET dow T N | FH OR gs § gE- g TR gR & e
TeieRR, IWY e ¥ et w-fafe @ ve e [ies & wa S TR & e e w9 e
TR e T A - ae wemst A T gt 8 @ e fee S v wm wRee ¥, S w8 wm
& & o o= 2t :
ﬁmtmmmmm&mmaﬁmwwﬁﬁ*wﬂaﬁﬁmﬂ-mm&mmm

| SER g
THE W Ty e  arw ad ¥ fer aew vt e e o e n, 6@ sqatfte S saRE w1 g fEE
i Fruffre v & e @, 3ot gty ST R 3 fae afenferat =) ey v e A sapeefa s

i o) 3oy & OF At W Fhara AR T T B b oot | remy 3 A s e st &) o) o e
t e ow awe ot ¥ o dwr TR e Al 2w @, A genfa s o o whenfaal W ot s SR v s
T TR o W w o med &, 7t i ves F R o 3 ani-ae sl e = o & o wams F 39
W FR e SR 3R d wa A

A 7w i 3yt & foy o A T Frafi s R T fr o vt s sieRea R g o o s it vee
H o & % A I W FY T &

e TR o @t &1 A w9 St Al Sofy e w A AR 8, A folfa wee & e, 3wk v & e P
fafer 1 et 7 it 39 et A o AT THER & G TEA w9 e

o e wrhy F 9 el s SufRm @ B U A1 & el g v I sEia § gedht g s et
4 3T 3 em S0 S a1 39 fewi fuifer e % A O aERE T Oe g ST e n )

FHE-E R SR 9 A SR wHEE 3 st 39Ty I w5 6 & fee wee e fntfer R e

A galy sue s ' § A e @) Ao @ 98 Afera w0 R s s v iRl F s fe o
‘g &4

s Tl | B e B nerE saiudl s @) SEarE) § 39 &S TR $Ee omE 39 Araa g a
Erru i )

e TR B R ol F e w2 g qw Fnifra sfem domsomsat otk © F adhedt o S
fovfrarem g 7 Pt T Pabns stems & Tt e/ adaTE T S S waRie oo eR o few
&)

Fhr o st 7 weE wE & fg, IR w9 AvEl Sl we oY AR & fen e @ 3 semftefs & et
Fremrar R adenedt i aftfea wwmd i



[ WM [ —EUS 4) T <7 TR ¢ ITHIIR

15

T TS, TIAAT i & wurt ST e OTY-eT W qfeem st anie gl et & fifeoe wm o
for g TRy v WA & b &, Rl vt & forg o v ere-uadt = ofifen ot

afRRr e apevfy R R wafts T Te A qrERRl W W s et o A ag W
oY Foen TR aaE b g mfw vt spefieky o s ek gt e s s e o ofrea )
< FARNE & WA W R & TR ol g g P adE R atleriial w39 gl - shaafra s oy

15 et e wify, ek, Ftwe, datne, R sfet, wmat & briws, et & s, Frammee qen frw-faew
e % e Fora-famrerg f1a1 it favte ot mt el Al vt andvit s en-wds & HuEe ¥ fiae seret
T fafu R averdt oweritd

16, vreta s & i e, o WORR % ), dvenfir okvl % R, s T fal it GRe & Pl & sna, o

t Qur awmiE & sofden SR o, T sl ol § ety gry Tafaftea, 3 sivd & s 3 Tade T oA
T SR, wn Frratoe ¥ g iRl et % T st delow i oW e g 3 Seeraes §

forromr it
v - XX favafaoera & wronast o gt Safirs st g ot garsd & awitevor, qenfert, g afr amor
' ) (ufafir 26 ofen umn 28¢T) 7 (F) oid)
wi, frere ey e
1. # iy Weph Frvafarerere o P o e Yeors wotafedt o daell B v W oy . 7 T

* (@) 514 ey 2mstma@ﬁmﬁmﬁm2(mﬁ)ﬁmm&m*wﬁmﬁtfm
Tk ﬁaﬂtmmﬂ"fl
(b &mﬂwmﬁw?uamﬁﬂﬁﬁmﬂmﬁﬁﬂﬁmtﬁmﬁﬁlm:mmmmmﬁ'm*
fartar 1 TR o, Ryl & s wdERt w wfee w on e fae-aaem & Pl 9, ol e
hﬁhﬂmmmmmmmaﬂﬂuﬁmﬂ#ﬂmaﬁaﬁh

(C)ﬂmmmqﬁm@mmtmmmaﬁqﬁﬁ&ﬂmmm@
mthmﬂﬁ@mmmmdﬂqﬁ&:mﬁ&zﬂﬁhﬁwmﬂmmmmﬂaﬂmﬁa
w0 fezr s favafaaer sfvdfrm st TREUTE

T“"""MWHtﬂmtﬁﬂm}ﬁﬂmhﬁ&mﬁ&rﬁm&ﬁﬁmﬁﬁwmmmamﬁawﬁ

C ey st e T T

2. A ' T
fomrogY & faf =ml & Saa-AF IRA STER PO I99-A W afnffe daaE & sgEn @ ! e

. vt Ay drgad
(3) fommruzt 3} e frgivat wiafs 21(1) % (2) & snim fafuei nfem s wfnf g sifger widte foamm g fez &
A0y w Wt W ERT e IEF gar A @i @ §h
i 5 T S WMRER & fow o o & fed 4§ ofe et f, At owa) e ot s faior

o w1 /%) TR sl wifim g fordset At end

(b) srrael, o Awaxd), Toas MR, FE WET it VRET % W a1 R, - e § gat s
v % o =man At wwT M w fava-faomer oo fufer 7 GR am 39 da 7 ARy S A e
WY o TR0 S W @ TR ovemdel w0 I W anm 3T o) smm | fafiRee faft @ ewy e

4 argRvr =t Iofval F fo rere

(@) Prwawt ¥ 79 A frgfr & w9 W I w00 & oo o v e dRuA. o o few Refid ¥ @1 dee-giaat
g weqE wr & maee &, WRed & foe dife. 7Aoo, weE A w@ive. Hew g, s
ML .

() 3 b N T we e, & fage € ol Frfe & ) ad & e e R @ gl mm AR E = o dmafe
Lok ok ol

dng t

(C) TPraE WawR I TF 9T A s & F O s e wd § are g, &mmwﬁmﬁmhﬂaaa’;ﬁm

F fare are wony cy
5, vI7d Rt voEn .


http://TtjjNr.il

16 THE GAZETTE OF INDIA : EXTRAORDINARY ‘ {Part [II—Skc. 4]

(3) % frrsfaanra, wefmaem, o sETwen, suw draaan, e, SR, 7o, o am,
amé 3 Aw . S et i, SEEE Ae W T SeeRT 3 AR ¥ Y 6 A g IR dmie & w g
fanst ot 2p & Famr ) qqd Bm mA Seeer Avit # ogfa ¥ fodt Fr) Ao av B () ow S O o o F
x¢ ¥ Forerrr o s w1 wEEd g ), (i) 38 o % FA Aaend, g0t sT0 Feewd & foe PriRe @ ww e
&, (jil) sz = s fafua dom @ 5 (V) e gy Fdfva =Eam daad sdes % o e w5 ov) 3w
Ty ¥ i gr Pruffra wrt-fafe & sFpew o s @ AR (VD) mw oad St ol @ w0 o w ow ged e
N ) ary) T aed w Y
: Yo WEE ¥ i afe o) et da 0w ad B s aafie 5t of @ A o fafies tfaa v ofef S wwior w ol
e g fovm @) sty oy aed e ) Freen o @ o fon ot e & amrd wend v % fore o fa
W, 7t 3Ewr axe v T e o R o wwe &

6. ufieftan o gt
(@) W frmr o ™ 24 T @ s & TR S fEa s T o w6 aravas 8 wreRt Wior, g s

T T b

Wmt%mﬁmmmﬁﬁmﬁmﬁﬁmﬁqﬁmﬁmwmm':rfm:
%mwﬁmw&mmmmmaﬁmqﬁﬁmﬁﬁﬁqﬁwﬁﬂmﬁﬂﬁmw&mﬂ?ﬁduﬁ

TR F e VY Sy S QU S Gy S

.. (b), 7wt  afcierafy & I, ﬂﬁﬁﬂﬁ%ﬁﬁﬁﬁmwmmmﬁﬂ:fﬁquﬁwwﬁ Fgar
s w1 B e dfdaf T A R R, Tk e A, e oo () o ar P et g

.. MR, @ T w3 g vt qF 93 w1 watae & w & ar (1) R 3w Fie dndoud g st g,
Tt e et e & Frvafemrer % sl 50 fw @) At ) we &7 e b

7. &a:.vqfa Ferafa g TR TR | FrER) o F QR WeeT 50 SEh UF 1@ et 219ar Wfa X 58 R o ik e
FranR 34t 3 Bt W & WA & Fov g e S Ao s T w0 F Y e S W e R w o

- m%ﬁﬁmﬁaﬁ%qﬁm%wﬁﬁ%hﬂmhu - v .
fifi . firer @ fRme amusr % poiturr

y 8 @ mmsqammﬂ#wﬁﬁmlﬁmﬁaﬂqﬁ‘mfmmﬂm i RO e me o

9. dm-fraf wil frs o dew T 9 oy Q@ A AR or WA din § da fge B G| srim ¥ B e

ﬁwﬁwqﬁﬁwﬁ%mmﬁmwﬁﬁmﬂ*mwwﬁﬁaMﬁmﬁqﬁrtmw
| ZF A F ) Il WA BT Hen ¥

(0. s st w1 fimrel w7 siverfas el & w9 # gRmR: 3w O (9) & TrwEt & B fawharaqﬁrmm
e g Ao Frdwemal ¥ ) Fan weem w & o fEd o st e e st sritafier s weed ¥ 3% @ e
mﬁntmmﬂmmwmﬁmﬁqﬁﬂqﬁwﬁzﬁmﬁwﬁmﬁmﬁwm%aﬁﬁﬂmwwm%

~ ST % ST ST de Fifvem e smomy : i s
Fmzﬂmmmmtfa:ﬁm’iﬁmﬁsﬁhﬂ%vma&ﬁmmw?ﬂﬁmwﬁﬁm%mﬂaﬁqﬁaﬁmwl
T

e, Qe Y saram-fremd wina, Wt & fee, hﬂaﬁmﬁﬁﬁim@faﬁﬁmmﬂ:mﬁ
o S Fvat & weww w99 o € I dan-Fate #oag 62 @ e dieRl, g, wifm smam-fmn &
wifirert, wienat & Frowen, o arfusivat d gar 1) favafasm & swafal & fao s grismmegfan de@ st &)

| 11. Tmer & =v=m
() #HFR ditay #i g TR & e foedl @t e wt e o afvefn o aEde s g A waR TR, S
AUl A A e G G w9 F e e g e ¥ gewia ©) aeta wiea defers B w5 ot
Hant fodl @t o wrfsfeass ar A =2 @1 TER @ ifsat-am) @1 TR dwai o a= v st 4 |
farelt et o forg god g o e AT g
(b frfauem = anh o afahel, o, hﬁﬂmﬁﬁmmmmwﬁmmﬁwmw
e & e wedw fyw som wd w = F fom ang g

12, =y
(a) wed% wr fmeyss favafame ® faflga w7 4 o9 7¢A1 91 Afew 37 & a1 v A ¥ & §9 w0H & g 4
TFET AT T F AT FT GHA &

—— ———



[ [ —TTE 4] UG ) AEIF : STETYRY

17

(b Imifi ¥ fos wTdmT ofig wfea- sy ot g W wwd b

13 ol : % fomd @ o fefee 3% o famew o = ot & ftfre [ A & e few smomn st o wia oot
e w{ehe Tat s, m?hwwﬂ@ﬁm#m#ﬂmﬁmﬁﬁ@ﬁ#ﬁéﬂmtﬂmm
T+ TRl ofrug @ wifAa TR W ase

14, v amari ofrfeafoat Gt Fafedl = sdwr E) ©, favafmae gm su-mifEs e e fee o s 8 srafe ¥
fer qutiers et & frie fuife dvaen oo ofrefidt 4 swomfere Tt & fag ot = gt

15, = =t vt o frwen : favafomer w ses fman Favsfaorera & andt Wy afafst, snarted o6 St g A g

s fem ¥ e we Fowws o Amal W yat F sow gl % suner aed ofe viire w1 @ s avilan w /T %
Wy, doA-aA, gty wis-faf, dafagla & end, dafrgfa-amy, ofcden, g, gedi-dam sk @ P afz
& g o w ot A fear wmm, feey aw Tt @ g @ Ravafnee W ounm SR R wm-geg W W AR %
I T favafaner # wfati snane § Fe o it s it w1 S et ot o | =8 e

s X apPrmetsdearst o wiaw Aty = )
(nfmmi araratard, P ST A, ) e - e e e vEiRNad S
L I [ e et 2009 W@ b] R L

PN LT IV b oy 2T R EA UL P

ﬁmmﬁ?t{smﬁrﬁiﬂqﬂ;maﬁ2m8ﬁﬁﬁmtﬂn ﬁwmfawﬁmmtﬁm

. t --_%H?'o"

F=m e o afinn v o B et b v Perrafamera w iR e e § do b (’é
6001 '

Wﬂgﬁﬁ:ﬂﬁmwwqﬁmﬁﬁﬂaﬁmﬁﬁwﬁmwmtmqﬂmﬁmmm
¥ St ofeaw i b, om MR @ 25 P 0 b fevefawmer w b wrier wwd afvae & ond s v & e,
T-aTeRaf, TR, RS, S50 FRm el wEawn st s fewtan wwowa e a4 e P & oy
ot fomr o Prdvmera i & ot vl v A fare e @7 R T, BIEEW A S R g e S )

L v e T Tavefamrm wE fatrgem O bt ool sdens ® dae R TR w0 s ¥ I § Rame
| Teryetferera % Fredl @ mrramanalt o o weet & it wdhe w9 gdw e frofidal @ fo, 3§ oo @@ e bd
wetfaers fork sl g Frrafirerer @ i/ e @l @ g w R s hEnE WAl se S e
e w6 ( e & e sl A R e what sofies s st T & e pumn et s e fvtaor,
Tt-600 119 F w7 U RS INOY B RS SRR S e L

T sfuforas ’ VRS RO 1 K e MR RS0 U IR R
I#.-# ﬁwﬁmﬂf}%’;ﬁé‘z-qt L iy s Tty Kivan o $ve oA o ot 0
I ﬁwﬁ%ﬁmm&ﬁ$mmmﬁvwnﬁmmmﬁw%mmmﬁ:mm%
W e & R vl favafnoer saen, wqda sheE, B SR, SO AR, w S e, offee &
- TEEETE W, mmmmaﬁ?mmﬁmﬁﬂuﬁumm%%maﬂrtﬂﬁmmﬂﬂﬁﬁaﬁam

S Al aRET W IS S famat @ < e

w5 P?I'I) %mwm%mmmmﬁﬁJFﬁﬁm%%ﬂmr e S cee
w5 (i) = a0 e ar o W e, G, foml, s, e, e, %aﬁﬁmqwm s i
ferdefermr amomer oy e

®#5 (V) T9°Ry & *ﬁqwﬁwﬁﬁm%ﬁquﬁ%mmmﬁﬂmmnmm W T & e g WT@T:T
T a7 FEnE BN F 0 A 90 e e, wammen s, s e o 3R 9 3T I fmy

|5 (V) Ft e, favw & w0 4 oo vd e au aR wwet 3, favafaaea, st & = w § emm o afast,
N = welERyeE T10 A fer no uie ofrags HAeT, ORa T & O S GeRR AR e SEe A Te
3T ar W vy ST & s @, mmhﬁmmﬁtwuﬁmmﬁﬁh%mﬁﬂﬁ?wmﬂ:
st o) Fematm, woones, :ﬁmaﬁ:ﬂﬁmﬁwﬁamaﬁﬁmﬁ&ahuﬁﬁ?ml

45 (Vi) @ vem w o @ e Bafvre o A v Bl A e atet) L e L - b

7S (Vil) Amamm wrer w1 & foav mmEmarl, siwatt, geanit wa, FETIE TEl ol = A W e w e fwr gra
il Fervafaarem & ol @@ st St A g, Fred muererd, S, wEa SR do aemes i 91 At

w7 e &

. .
L T R R .. e ver

17638 GIf09—3



18 THEGAZETTE OF INDIA : EXTRAORDINARY _ (Paw iESe 4]

'RSEVIII)ﬁﬂwm%&qmmﬁmﬁmmmﬁmﬁaﬁwmﬁﬁmmmwm
qﬁﬁmmuﬁqhmmmﬁ%mﬁﬁ{ﬁﬁm frarer i 3% g1 seiwa fen T ufeor 3l
T e, wAvTen, AR, wrmen 3R s s e geear e s

WS (iX) wafem weart & wil & wsssm S 300 v W fufi s

#i.500vii Favafierra & oo weiva T few s we wefagrer S wEAE o o B MR ETeen R ey fawg
11

= S(XIX) wefaawm w@ e & e es fuife s
¥ 500l fomm 3 Teant, Farenerdt wai =Y @ feeniirat & waw m Fraf wo)
w5000Vl Favataaer B it A dweEt & shafal & st oo s Bl s

. 5000l shrfoa mefvarst v Gt & whm & feg s e W

4. 5(0xiv) we ¥ e & wrfaard, wemEt on feamt A @ em S
48, 7w Ffufram § e St R 9y axfERra aEe e wit T iR e, Tt o sz W w feae @
e Frelt weifaerers @ deam | w1 0, fea faow g, aﬁwmtfm mmarq&na’kmmﬁm

w1
memwmmﬁmzous
23, 4(!} mﬁrﬂsﬂ?miﬂ hﬂﬁmﬁ;i&ﬂmﬁmﬁrﬁaﬁ W@Mﬁﬂaﬁawﬁ‘qﬁﬁﬂﬁmﬁm
;04 (*I,}shwﬂfamn}ﬁmﬁwﬁ«qﬁﬁmﬁﬂmﬁﬁﬂwﬁm-ﬁﬁmtmm&wﬁmﬁmﬁ%
ﬁ'ﬂmmﬁﬁﬁfﬂﬂﬁ\hm = el - A

(i) v ey v srbrreT A W RreT R frt wRieRen s g R s 1S
e it R arer i e favafrareg -0 Srara St v fymror 3t o s § el o s

& m.mm*mﬁﬁqﬁnmmtmmwm&m SR ¥R FEE €

(1) o amreer e, R @ e § Hqe e -

: &) IEw ATER & W @) 39w St Fquim & e o,
am) Femwor g i qetan, A oo d@ W -y & S0, :
k1) m&ﬁ%hmmmmw%m#m
b wefyeer @ wEE A e Rl sratawanat wosa & frwa
§ o Pl 9 R o o Perveferarer =i @) aged R AT WALt B,

(i} mmmﬁm%rmﬁﬁﬁmﬂvimﬁﬁmﬁummwﬁﬂwm&m
a7} fov =0 wwaT)

(iv) wrfavmwmﬁhaﬁwmﬁmﬁaﬁ*ﬂ@?%ﬂﬁﬁﬁfmﬁm*lﬁmmnﬁﬁaw
T

(V) o weiamer o e, Srefol oy ol Ave e S snw & e fedt e o o F w i
O TRl ST WET

2. Femo meiforarer @R wEH F wrF A sl ®) vat F oo eefame gm sy T |

IRy faear ek fw ar frem wer g e welaorem v damt o @np A
3. Ry o ar e % srales SR R s = % ger wat & fon sy % @ (2) ;g E
Fu fe v & Fa g Fren mvebw v it weifenens o s d ey 6 @)

4. favafamem ¥ e o wetionl o s @ QT 9w ar Wie o g i wfafa § Bl anm s
7 ol oz vibes ofper o it ot aebuier ofae W AR e & e =i

5. Wiws dimr iy, sl e, Tl @ dem & sk b @ s Tl & o 3 i
ol ,

6. wrdfrr oy, M afre & vt =, of o R e At s T vl @ EE S§ weR S R e
I Tt TH e fwm o, SR wEar )

gnaw ki 0w &7 & wrer sl e w5t wrdnfes e @ e Se A e w seet i an)



[ 1L[—TT5 4 ] WA =1 T 2 SR

!

s 1

PR

Tz varfya s (1) ® vaAvAT, snawy Bofts wE -
(1) o 3= wafur smmvas e

(i) vefanrer a we & @ g e fed @ am o)

TIE W N A A N T Al R S & e swada awi g

111, frafiorenr & Wiws sumdw
(722wt ant 23, Hr{ M & Aa agr w0)

wer I
i mmwmﬁdmmmmmﬁﬁmmqﬁﬂwmmnmﬁrmﬁ

Wt F fre Frafa gz wgrar gh

) e wpfegmen g v o o wefameraend § ¢ ot freafroem g aifta o 8 aw fvafmer v s
fot /Tyt afefrde o w03 & fa wrelis ot Fresferorer & sty @)

%) mmmmmmmmmmmﬁmmmmHﬁ
ferafearer =t Erst e

Y mqnirmﬁmﬁq, ’ﬂ#ﬂmmmﬁmﬁnmmmhwﬁnmmwﬁwm

) WW;@rﬂ[ﬁngmwmwmmﬂﬁaam Tk L i ‘

) e i A A W w0 A @ v ) v s zmsmnﬁw.

Q} EntmW;Ummﬂmqﬂﬁmfmwtmm%WWWMgw
< wifye g ghe e

m@wﬁéﬂ&wﬁﬁﬁ#fmﬂ%mwaﬁﬁwﬁﬁnfﬁaﬂﬁ#mﬁuﬂxmﬁwwﬁmmuﬁa

A a5 A e e ey o0 o “ LA

m@mﬁﬁmﬂﬁmqﬁﬂﬁwﬁﬂéﬁWWm@wﬁh#mﬁmmmmt

mwmmsﬂﬁﬂmﬁmnﬁfﬁrmma

(a) ﬁﬂﬂ#\mﬁmmaﬁﬁmﬁ i, R e 1 e, mﬂhnma’ﬁw waﬁaﬁﬁnﬁamwls
mﬂ?wﬁﬁﬁi‘mm;ﬁﬂﬂwaﬁw;mmﬂﬂﬁwmﬂﬁahmmqﬁuwﬁmfam
& % To v ¥ _

(b)mmmmwﬁxﬂ%&wqﬂwﬂﬂw}w#mmmmfwmmmmﬂﬁﬁ:ﬁﬁmﬁ
i | e

(€) & =mew g FwER welwwa, mm&wﬁwmn*mmaﬂ%m%ﬁﬂmﬁmﬁm tw
melfarer AREm aret & G freafaoreg 3 S o g o g% Fram & sww il

(d) metirerem g fevafees & T wiafm @ & T ST T 5 g wea BAR at i men BAR s st
oftgz & mgw & et wzars Sfaw myyes WETR a un &1 awd E

(@) stafers shez & fazar BAR mir e wfiors 23 o aror WMo uftes v vy freme srds v ferddaer wfefie ) it
ol & yersfer wro o B w3 Yose samite b

(F) fofewon ey 0 swavys wene i Fored ey 3 oo, o wi B s o et :\ﬁuw ot & yuE W
faffer ghn 1 e weenPro wmfaer s § o aow, et agr anfis gt @

(g) semfirs meformyer 4 et < o o ren s 3 o & fa o, Frdon ey Pt ) Sl ot

(9) (1) wefaurer & ddu & Feen o v el 5 ged & frsy A, B wfofs Brefofe &t deyfa w0l
(q) (i) oftfne | & arvofrm zigma, afes, wiart s sox wsfert favd M wor womsfess, woiife, s,
ey, S @ smny afe & dedu o Rrvafmene By weeez
(h) i widfe, Frdfo me & et oo wisoes weem @ e, M vt & few @ BAR =1 amst tar
SR W

(1) st e & waifoen v wEga and A g & ws vt ol
(j) favafinqery smeas axisza wm sur BAR % fom = amerpan o e ovsm o &1 e wmeo
T W& & 2w axd wfud won

i



THE GAZETTE OF INDIA : EXTRAORDINARY JPakr TN—36. 4)

S S S — S g S S p—
s e wr w) Frgfer, o e s Fraifir from, e o anemed & amuw o TR R, T A e
TiE & HUR O I

5. (b) vk wm wrewt Fra aeugw afifn BAR & wrr frfier i w g e o for sveraes wem gam

(€)= dar s Favafrarers Ry Frf drrm 2, sk wfvee = wart @ s T s e o
fremerer, B9 Srdant ) Bisa ARk [ ww & b ffiwe wrard 3 fawt o v of five e A @ sfins fafer oot
1 gw-urart aAmr 9 T b e et w1 et s Qe ai st v e A o TEn st awen &

(d) awhmer s @ @R R w ot e aemeR i A w s o R e w9 15 f o
o, Tovafaonr s wraial & fava 7, 3 [ e & A, g wgh, o eafaerr grn sfeeto wre

1

[

L

ia

: % foe & oy F gfaw wPm

6. e e w5 sk TR e o e A fe 2 e i e g e & ot agra s kR

¢ i AT E B S e 7 el @ I T TR S0 9

7. BAR, wwfreremal /st w wiow & StyER Wi W % fn s son wa sidfre affe & fawfor & smun w
TR S )

3, wRtrare e, W Tew TeEaR & T e ¥ v de & T T W e & vk TR e e v
mnt'lmﬁﬂwmﬁmzhﬁdéwim*’hﬂﬁﬂim.ﬁmﬁﬁﬁhﬁmwmmh
i, w0 Frir SRR § BAR & Rrfor 3 ool o g, o el 9 o o e aan e s, foe
moftroreraraer o Pt frr ue s & amm o R wFa b :

9, W Wt wpfaurer/ FEE AR §1 TR g e wft oy, frofdt & e wsim s 3 g @R s
frng at % defaw =rawar &, wa @ fen deive weem, Faaforem, fpafaemry sem smaim 1t weta @ o man
e, i i = ot v wred, i o wwfeer i, W & d o s e T o s

10. BAR, wmra wd fitw w0 @ s, swe, S, premer, saimeen, e v s dnd & fawy F sehwie o &
WA A ¥R ¥, Sk @ e v St e fratower % T w ami w8 38 am
it. wefrereg e 91 PR gfda € RS s w ms i @ smen s aw gt sw @ fEew AE w a9
% Fawg # fvka 89 & wm, ofs Tofr @ Qa7 w0t A v @, TR W i S e seaE w g, ari
e g g & fag o < sl
12. {a) TR P T R St T s s wkern e £, @ ofre 11 4 shefen v e ww ogmen
ol T K
12. (b) & wwiarera v feafaman & i WRit @ Pk g FefE e i el w3
e grar fover 7w, onfs & w0 F age e
13. (a) ﬁ&ﬁiurﬁmmrm,&mﬁmmﬁuﬁa.w,ﬁuw.aqﬁwmwwgﬁﬁmmmﬁ
ferpe aren & @ G A e el R g v A, BAR & wwfa ® ool oftew wiwus @ st
feralt ot T W WA & A9 B Qw0 B W Wi w) ymer e w s e sl e & aw
wgs @ e fom o
14, s wEirrer /e, faafaars™ §RT a9 Oy Sedyd w g gianst aaw ww sevawad A9 fawew Fowwy 1
ORI, WETTETSN, qRTSIeTd G &7 e S| :
15, w0 ey § w o e, o) &1 & Wy A, @ marw & o) 79 e 8 A gol @ e s, S i @ e
Aty A=y gy
16 {a) so sfufrm ok &rE AW fdfamen 3 o wep F B sfaar & S frd fedt W Ees o ETReE
= v ¥ Wi w6 e T aw i fafraem g Fifa wd@e wier @) o Tl wwe
16. (b) fesframm g fafm g § win & e o am
v 11
Hau S gr o
"R A wre At wr et O g o s wee St 6 -
1. wemfa
2, el T a5t e St Fafm Sem # et
3 fooo affs g e 2 Fagtar
4 fawferer & ger whm



(01 HI—Ev2 4] S TS ATAINEY 21

5. R ¥ b, wew i DGS % St wer FFrafon wrn 3 o we pott 4 were @ d
T AT & wow wWiow T weR §i
7 T o g aefers wiela § g
BAR #t sttuferes wfafr & wwer faonifesm git

I, %vm fres

2. gofa g i e few & QW

3. Ferda g AfTa woin 3 o wre

4, DGS afum, et & freme 8, DGS w1 v s

ttefers: wfitn, ot dvw o i, 9 et W BAR w e

IV i wemat =t vdort wt fafe
M Freffa w0 & wenfaw vt w offrw gl wer e ot % | ke wt
Wmmﬂmﬁﬂaﬁwﬁlﬁ . o P . N o
(i) aaﬁnmmmmw&lmwﬁﬁﬂqﬁ e ard 7 31 wred _ R et
(i) gl o ot ooy s W ﬂﬁﬁ*ﬂ*ﬂ"““‘“ i
b sl [ﬁam HUA192-. 120097577,
INDIAN MARITIME UNIVERSITY A
. . ORDINANCES GOVERINING ACADEMIC MATTERS « = ' .-
CHAPTER-1,

SCHOOLS OF STUDIES AND DEPARTMENTS/CENTRES

[Sections 2 and 25 read with Statute 18°and 19]
1 The University shall hsve the following Schaols of Swdies

]

R0 Schpol of Nautical Swdies
(i} Schoal of Maritime Studics
{iii) Schoal of Marifime Manzgement
(v} School of Manitire Law
(v) = School of Naval Architecture
Oiher Schools shall be as speeified from time 1o time
2 The list o be added as and when the instiutions are admited to the privileges of the Universily

3 The colteges/institutions admitted 1o the privilepes of the University shall not, without the prior permission of the Executive Council and Board of Affiliation
& Recopnition of the University. suspend instruction i any subject or course o study which the said coliege/instiration is autharized to teach, (Statule
3y (vl
4 (1) The following Depanments/Cenires shall b pssigned 10 the School of Maritime  Studics
2)  Department of Mautical Science
by Depanment of Maniime Soience
(1) The following Depatments/Centers shall be assigned tw the School of Maritine Swdies
) Depanment of Manne Engineering
b) Departiment of Port Management
() The foliowing Departments/Centre shall be assigned 1o the School of Mantime Manapement
a) - Department of Logistics
tiv) The following Depaniments/Centres shall be assigned 1o School of Marinme Law
a)  Depariment of Maritime Law
(v) Tie following Department/Centre shall be ass ipned (0 School of Naval Archiestine
3} Depantmeni of Naval Architecture andShip Desipy
Depaitmenis/ Centers 1o be agsigned 19 exisung/new Schoals shall be specified frem tme to time

CHAPTER - 1l SCHOOL BOARD

[Statuc 18(2)]
I Fvery Schoo! shali bave a School Board  On the wxpIry of the term of the (irsl y.hool Board constiuied under Statute 182} the Schoal Beard shall consist ol
the following members!
(1) The Dean of the School (ex-olticio)
(1]} Heads of Depaniment of the School (zx-allizia)
(i} All Prafessors in the School
(v One Assegiate Professor and one Assistant Professor fiom each of the Depaciments by rotation 2ecording (o seniorily
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(v) One representative from each:of the Board of other schools, which have inter-disciptinary work ‘with the School, to be nominated by
the Vice-Chancellor.
{(vi) Mot more than two educationists prefierably expens in the sebject nominated by the Vice-Chancelisr
ivii) Not more than five persans mominated by the Academic Coyneil For their special knowledge of or experuse i the concemed subject
and who ars not employees af the University or of any of its affilisted collegeshnstijutions
2. The wna of oflice of the members other thea ex-ofMicio members shall be three years and they shall be eligible for re-nomination
3. The Bean of the schioa! shal! be the Chziomzn o! the Board and shall convene the meelings of the Board
4. The functicns of the Seiwol Board shall Ga:

a to co-ordinate the teaching and research work in'the: depanments asigned to the school”

b. to appoint Commiftzes to organize the teaching and research work in subjects or areas which do not fall within the sphere af any
deparments in e scho! and supervise the work of such Communees

S < 10 approve the courses of study of various programimes including research degrees oflered by the Departments.
. o recommend to the Exeputive Council the names of examiners for.the evaluation of thesis for Ph.D. and othet research degree.

e 1o recommend 10 the Academic Council; creation or abolitionof lcachlng posts after considering proposals received from the Departments /

. Ceniers.

f. 1o recemmend the sugeestions .of the Board of Post- gradualc‘Srudws Lo the cademic Coundil regarding the award of research degeees 1o
candidates who have been adjudged ta be fit1o receive such degrees. ;

g to frame the general time-table of theschool - =+ - = "3¢  nte o Smm-oe A - s

[ tp consider and act on any proposal regarding the weliare of the students of the school

i to consider schemes for the edvancement of the standards of teaching and research and to submil proposals in this regard to the Academic
Coungil.

) to perform all other functions which may be prescribed by the Agt, Statutes and Ordinances and to.consider all such matters as may be

referred to il by the Executive Councll, the Academic Council or the Yice-Chancellor:
to delegate to the Dean or 1o any other member of the Board or 1o a Committes such powers, general ‘orspecific, as may be decided by VC
3. Meeungs of the Board shall either be ordinary or special. Crdinacy meetings shall ; vo: held twice in & yea: of whu:h one shall be held in the first quarter of
the academic session.
6. Special.meetings may be:called by the Dean on hiis own “juitiative or shall be called at 1he suggﬁtlans of'!he Vlce«Cha.ncellor Of 0N 4 writtan fequest from at
least one-fifth of. the members of Lhe Doard
T. The quorum for a meeting of the Board shall be one-third of is total membership. . : v
8  Notice for the ordinary mecting of the Board shall be issucd at-least.ten days beford the date f xed forthe’ meetmg, and}for the's spemal meetings, al least five

days before the date fixed for the meeting.
9. Rutes of conduct of the meetings shall be as praseribed by the regulations to be framed in this regard. .
fe wmmEt e

R s CHAPTER - {11
OIS TR T 3 DEPARTMENTS

o Section 24) read: with Statute 18 {(5)C)
The. Degiartment shial | consists of ;

1. (a) In addition 1o the members enumerated under: Statiie - L8 (SHETY o fivh, e ‘follomng $hatl also be ths members of the deparieacnt under §iatute

18{SXcKv):
{i) QOne teacher of the University who is an expert in allied'or cognatc suIJ_gms dcall “within lh.e Depanment or Centre 1o be nominated by the Vice-

Chancellor for the period of two years:
Provided that no such teacher shall be nm'nmated 2sg mernber ar more Ihim two Depaniment or Centres.
(i) In addition, the Head of Department may nominate owo studznts — one [‘rorn research students and the gther frem Post-Graduate Students 1o
be co-opied as member: - 5. e e
2 The Head of the Department, under the general guidance of the Deun-pr'schonl-shall. F PRI TP o
(2) Organize the teaching arul reseacch wark in the Depanment/Centre YR
(b} Frame the time-table in confomuity with the allacation of the teaching work by ihe Depanment/ Centre R
{c} Maiptain discipline in the class rooms and faboratories threugh teachers
{d) Assign to the teachers in ihe Department/Ceatre such duties as may be necessary for the proper functioning pf the Department wr Cenwre and assign work
10 and excicise control over the non-teaching stafF in the Departnent / Centre | ang
te} Perform such other dulies as may beass;gnul te hirn by the Dean, the Awderulc Council, tha. I:xecutwe Cguncu and the Uwc Chanceller.
CHAPTER-IV . -
BOARD OF POST-GRADUATE STUDIES
[Statute 19] :

L., There shall be a Board of Post-graduate Studies for eacly department.
2 The Board of Posi-graduate Studies shall ennsist of the foliowing members:
() Head of the Depariment of (he coneamed Department a5 the case nay shall be the ex- offivio chairman
(i) All Professors of the depanment
(i) Twlr Associae Mrofessors and 1wo wssiswand Professocs, by 10tation according to semorily, 1o be appainted by the Vice-Chaneellor
- {iv) One teacher cach rom oiher depariments withim the School having cemmon courses with the department concemed
(v) Mot mor than four tachers teacking the subject at Posl Graduawe Level m the affiliated Calleges/Instiwtions, o be pomingted by the Vice-
Chancellor, due represeruation 1o be grven to the Heads of Deparuments and other senior ieachers of the Departments by tum
{viy Not tore than three persons, nominated by the Board of the School. who have special knowledge in the discipline of the concerned
~  depantment and who are not empinvecs of the University or of any of the afliliated collegesfinstiutions
(vii) The Chazirman shall have the power 10 Co-opt.cxperts 1o attend &5 observers at s specilic meetings, as and when necessary, with the prior
permission of the Vice-Chancellar
3, The 1erm of affice of the members of the Board of Swdies shall be for a period of e years and they shail be eligible far re-appointment
9. The powers and lunciions of the Board shall be -
{a} loapprove subjects [or tesearch for vadicus degraes and other reguireinents of research degrees,
th) o recommend to the School Board. cuurses of studies (or the Pasi-graduate courses ofiered by the depanment or cellege/msatution,
(c) 1o recommend to the School Board . appointment ol exarminers to e Post-Graduale courses, oilhier than rescarch degrees. 1n accordanse wath
the provisions of the regulations poverning examinatians of the University:
(d) 1c consider and recommend 1o depariment(s) concemed applictlions lor admission to the M.Phil. course, Ph.> and other rescarch
programzies and 2ls0 (o recommend the appiintment of supervisors of Research Scholars o the School Board:
{v) o recommend 1o the School-Board measyres for the improvement of the Post-graduate 1eaching and research in the depanment, afMiliaed
collegesfinstiunions, and
(N to perferm such other functions as may be assigmed 10 if by the School Board. the Academic Council. the Executive Council and the Vice-
Chancellor
5. pMeeting ol the Hoard shall be convened by the Chanman of the Board
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Natice of the meetiaps of the Board shall be 1ssued at leasq 14 days befora the date (ixed for the meeting
The quorns for a meeting of the Board shall be ancsthizs of the total membership of  the Board
The Chairman of the Board shalk keep the Minuies of the Meetings of the Board
The Rules of conduet of the mesting shall be as may be prescribed by regulations in this repard
CHAPTER -V
JBOARD OF UNDER-GRADUATE STUDIES

. Statute 19 (1) and (4)
1 There shall be a Board of Under-graduate Studies for sach subyoct / discipline taugh at the dogree level
2 Each Board shall comprise not less than nine members, I he constitution of ‘Board shall be as follows:

{i) The [Hend of the University departmera teaching the subject shalt be the ex-officio Chaman

(i} Professors in the Depariment

i} One Associale Professor in (he Nepariment by rolation as per senionity

(iv) Not mere than six wachers teashing the subject at Under Graduate level in ke offibated Cofleges/Institutions, to be noninated by the Viga-
Chanezllor, ensuring due representation to the Heads of Departments and other senior 1eachers of the Depariments by tum
tv) Twe outside cxpers hominated by the Vice-Chancellor in consultation with the Head of the Deparument

Provided (hat in respect of subjocts / disciphing not 1wught in the University Depantments’Schools, the'Board of Undergraduate Studies shall

congisl of the following
The Principat or the Head of the Departmeni of the concemed disciphine, as the case may be, shall be the-ex-officio-Chairman of the

Beard of Studies :
b)  Neot ware than six tachers teaching the subject in affiliated Collegssiinslitutions, io bé nomindted by the Vice-Chancellor ensuring due

representanion 1o vanous branches of studies
¢} Nol more than three outside experts whe have spec ial knowledgs 1n the discipline, to he sominaied by:the Vace.Chancellor

=R - R -

aj

3 Members of the Beard of Under-graduate Studies shall hold office for a of period of-two years and they shail be eligible for-ezappointment.

4 ‘The powers and functions of the Board shall be.
(a) tocecommend o the Executive Council pangl of names-suitable for appontment
deals in accordance with the provisions of Regulations shoutithe.examinations of: the"University.
b} 10 recommend (eXI-books whese necessary;
(c) 1o consult specialists who are novmenibers:of the/Board nsand when necessaty; TS e Al R it |
(d) ‘1o make recommendations to the Academic:Gouncilionithe syllabi ofithe courses of study:and exammations-inithe subjects with Whichjitdedls.
(@ to recommend to the School Board, stepsfmeasures forimprovement of-standards of under:graiuate courses.and twaching iin ithe subject formaking
‘necessary recommendations tosthe Academic:Gouneil anditaconsider and report-on-any matter referred 1o il‘by:the Executive Council, the Academic
Council and the ‘Dean of the School. 4 g o T e
The Chairman shall have he power 10/co+0pt £xpens:10 ditend as dhservars atls specific meefings.:as.and ivhen necessary, with prioripermissian of the
Vice-Chancellor .
5. Meetings of the Board shall be convened by the Chairman of the Board. \ ot
{i) Notice of the meetings-ofthe:Boardishall be issued at leasi™) weeks batore the date ficed for the meetings.
{ii) Four members of theiBoards shall-foom quorum . I
{1ii) The chairman of the:Hoard shall keep the Minutes of the:meetings:of-ihe ‘Board
(iv} The rules af conduct of the mectingsshall be as:may.be prescribed bythe Regulattensin:this:regarnd!.

& examiners, paperselicrs ¢ic.,in 8 subject with which it

CHAPTER —VI
,DEAN'OF SCHOOL GF STUDIES
Statute J(3)
I The Dean of the Schaol shall
{a) Co-ordinate and generally suporvise the tencliing snd research wask inithe school-through:the Heads o Depaciments,
ity Maiatain discipline in the classrooms through the Heads of Deparments
ic) Keep a record of the evaluation of sessional work and the attend ol the stullents a1 lectiares, hutotials of seminars wherever these
are prescribed,
{dy Arrange for the exantinatiens of (he University in respect ofithe stidénts of the School:m.aceordance with such directions a5 may be
% given by the Academic Council:

e} Convene and preside gver the meetings of the:Board of the School and koep the minutes of the meetings ol ihe Board
{n Perform such olher duties a3 may be assigned'to him by tha Aeadenuc Council, the Execitive Council or the Wice:Chancellor

CHAPTER - ¥l

ADMISSION OF STUDENTS TO THE UNIVERS:TY AND TO THE COLLEGEANSTITUTIONS
ADMITTED TGO THE PRIVILEGES OF THE UNIVERSITY
-t [Seetions 27 and 30 (1)]
1 Without prejudice to the pravisions of the Act and the Stawtes. and ather rules of dhe Univessily, no swdent shall be-ghigible for admission to any
undengradugic or post-graduate courss of Study in the Universily unless hefshe has passed the examinalion or ¢xaminations peescribed by the University

for admassion 1o the concemed course or courses
Apphcation Tor admission (o the Untversity shall be made to the Dean of the concerned School i such form os may be prescribed and within the last date

fixed in respedt of cach courss

[

E) The application so received shali be Torwarded by the Dian to e Admission Commiltes of the Scivels/Depadiments concemed as may be constituted by
the Vice-Cliangellor -

4 The proczscing of admission in respect of wuch course may be compleled by the Admission Comimiites concimed as per prescribed procedure and the hsl
of candidales recommended for admission shallbe forwarded to the Vice-Chancellor for approval

5 All admissions shall be provisional i the lisst mstance and may o finalized within 2 ume limit 2s tmay be fixed by the Vice-Chancetlor. No candidate
shall zlaym admission as a mauee ol nght

6 Admission to the various courses in e colleges/nstuuuons admilied 10 the privileges of the Universuy shall b as ‘per notificaion sssued by the
Universiry

7 Adnusstons of forerizn nationals shall be regulared in accerdinee with the guidehnes issued frem time 1e time by the Governeaeat off
india

B The University may make admission/encalment of siudents [or Pil) Programme tn various subgectsidisaiplines Soth on part-lime and (Ull-time basis

inciuding external regisiration for the Ph 1> Degree. details of which shall be prescribed through reguldlions rom time (¢ tine

CHAPTER-VII
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REGISTER OF MATRICULATES

1 ThedInverats shall mwintam g Register o Marcalates ur which the mames of (he olewmg chisses of persons shali be regtered.

.(1)

APV

N
{c}

Canchghates whe hive pissed the M hgher Secondary, Infermeditte, Pre- Sieolimoent Degree. 5 5.0 08 the respectivg Hoards or aoy other exaninanm
g equivalent hereto, when adimined e Course of Jiydy in the Universny

Halders of am degree. ke, diploma o Luti-ﬁ'l:ﬂk.‘ uather Hean those specified i ) above o Best admissun (e University Caurse of Study

Persons. oliver thun thowe speeificd -in () ar {h). whe: wilh or withaut exeoption (Fom wendance eorldicaes, perrtied 10 appear 1or the fiest tane for

Ay oxaminnton ¢ the Uiivermy,
{d) Persans other tan thase speciied m gl (h] or (e ind w o me candidates for admission (0 2 Research Degree of the Limeersi

X

"CHAPTER-1X
MIGRATION AND TRANSFER OF STUDENTS

It shall e apen z0 Ih\. Prineipal of 4 eollegedinsutution w alimt o stigdent who has pot in part atbendanee in asother Collepe within the Gamersine arei
it who seelx adimissian in e collegefnstinuton duning e couese ol an acadeime vear subreet (o (he nlowang condrgons

i [he sutieets and e medium v instruction ailered in Both the colleges nstitulions are the same

There must be i vacincy in the collegefinsnbilin w e course of study, concerned

The preseribwd fees For such combeaation of atieuadanee sl be eolieeied lrom the students

A o alyection centilicate from the eollegedmshiiution eengerned shall by produced.

Note: Combinaion of attemlange gannat e graved ENR I

Ay W ihere s a chiimge eber i Tangaage ander Foundation coerse, o, n the optiona) subject uudcr eore vourse, and

(oY Nthe sanctiened steength s exconded by spch adimission. * LRI PR A

Students translierred from other LUniversives and seckug admission i the Unner-u!\ may h:. pmmncd t0 be admuied (0 thy corresponding biranch of

the cancuerud course pravided . hovavet, el e .o o

(A1) Egueeatence of the course t.orm.nn.d s appioved by the University. o v the
() They shall producc drom the Hiead of the Tnstitution y which they have last Siudicd e A R - !

: '{c} “AESnifcale stating, that they have camed nu.usar), altenddl\ce and progress -as- presnnh.d iy thb‘llnwersm cnncemed raII the dal-. n( ther

“leaving thar inslitution . P TR FP RN
() They shatl hitve passed all the examinations jireseribed. by tieparent Universuy:for ¢id duratidntor the Courst ol sty alrcad\ s.Pl" ]n dud]shall
have 10 produce documemary evidence Loha afuey along with the spplication for adimission e K58 o8 €& IPCL ARSIL A S

(&) They shall pay e preserited (ees lor wa..h Migration to-the University - s L RESAGHE LA IO B R B b

Ry ‘Ihuf “shall ninderpo My remaining cougse ol study and pas the examinations - prt'scntu:d therbofﬂwlhc'l‘)riwcrﬂ|T’:md S‘IMIacmn rulnll such ather
L

=R Laduirements a3 prescribed by the University.,

e I

{4, -Thu) sha‘:i be c\mbic for glassiication bui not for @nking in the University [anlvl|n¢t|on‘ﬁconccnﬂ‘d- ®iy W Sy ‘”'" “‘“1: ; ;:’
il 1 i
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Section 30 (1)(¢) "N £ Ewi it alt g gaezlT o]

The medium ot instrucuon in respect of all courses conducled in tie Schools and in ine coﬂemshnsur‘ﬂruom adlmrted 10 the prmh,gcs of the Universily shal! be

Cnglish.

T..

1o

3

CHAP’T‘ER XTI
FEES PAYABLE BY THE STUDENTS OF THE UNIVERSITY AND THE AFFILIATED
COLLEGES/INSTITUTIONS
. __Bccuon 30 {e) PR T
Fees pivable by the students o' the Uversing aaud the affibiated colieges institutions, 25 the case may be. for varigus purposes. shall be as preseribed in

Appendin-l whieh may de moditied by e Executive Council Tram itk 1o time. IR SRR
f2h AL terstudents wchuding M PRI I schalors shall pay all the Tecs 1o the Um-.rus\\y as the tiwne of admission and for the subsoquem semestery
within ten diys (rom the begimong ol gach semester  Examinavion fees shall be payable on or betore the last date presenbed in this regard.

() Fees siiall be payalle in cash or through money order or by 1 erossed bank drafl drawn i favour of *Vice Chancellor, Indian Maritime University

ar M any ather manner as may be decided by the University,,

{13 Mo student does not pay e T i time, Tioe shall be It\'l}_zd for;tiw: bclaldd pa:.'mn.nt as follows' e

(i} 0 Rs:5.00 per day for the #Hest 10 davs

{in 6 R 10.00 per day thereatier upro the last day of the mmnth i which the lee is due

(2} The Vice-Chancell ar on tus behall any ¢ther (0 whom this power has beer delegated may relax any ol the condinons for payment ol lees in
special cases on recoamnmendnoen of Deyn’s Commitlee. B Troy

(31 Names of the dotiulters shall b remaved from the rolfs of 1h|. Unl\tersm with ¢ffect trom the tln:tda\ of the fallowang month
1 Acstudent whost aanie D1as been sirdek ol e rolls ot the \Jm\usnv under e above clause, may be re-regisiered on he recommenglangn of the
Dean HON o-ordinpter ol the SchaafDeparumem/Cenies concerted and on payment or arrears of fess in {ull and other dues togelher with a qe-
adrtission fee al Bs 1000- plus Uinversiy Development Fund of s S0
(51 Wheneer 3 shwdent propases w withdmw (om e Univareny. be st subinit 30 application so the Duan of We Sehne! concermed thrgugh the
Vleud of' the DepartmentdCentre iMidting the dal of st withdranal 1 keishe fails 10 do so. histher name shall continue to be ket on the rotls of
the Utieversiy o @ masumum pertod of one menth. following the menth upo which hefshe has pad e fres.  Hes/She shail also be required o pay all
fires/charpes that may 1l due durmg this penind
Blind studcnts shil be exempled fram pavment of tilion fees
{1y A Cammmee cansututed Jor the purpase, consising of the fellowing, shall reconiniend grant ol freeships upio a percentage which ma
be presentred as per the guidelines of the Uinversity 17on me o ame in dns repard:

fil Ome o the Deans in the Umiversi, o e nominated By the Vice-Chancellor -- Chainman
[} Three Teads ol Depamments/Centres nonunaied by the Executive Councel - Members
{iir} Tiree students ol the Universiiy nominated by the Vice-Chancelior-- Membars

IV the numlser of appheants for I‘rc‘.shlps &5 mare Mhan the numbier of reeships avatlable, the Comnmitige elemed 10 10 sub-Clausc {1 ). may
recomiiengd ball ireeships 1w some of the apphicants cisurmg A the same time that the rotal number of JTeeships does nol exceed Ih:.
prescrthed i,

i3y Applicauons for contession m fees siiafh be submitted e presenibed Yorm to the Dean of e School concerned through the 1ead of e
DepartmentCenure by 317 August or by such other dale as may be specified by the Dean.  Appiicarions received alier (hal date shall not
erdinarily be enteriained

Each School shall torward the applications thus teceved W0 llu- Registrac, wha shall fuaher process the sawe and place thew bevore the
Commattee referred to under Clause 5013 abave for making recessary cecommendations

{3) The following Factors shall be taken inie account while making recommendanions on the apphications of studerts for gram of freestups-

(43

[ ——

T A —
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ti) Académic record of the smdent;
01 Hisfer financial position:
i) Any otfier refevant factor refating to the financial position of the siudent orof histher parents/guand ian,

The fist of the students to whom concession have besn awarded shall erdinanily be notified by 30" Seprember. ; . =
The student in need of

{6}  Freeships granied during the preceding academic year shall not be renewed sutomatically in the fallowing year
such concession shall submit fresh applications every yead which shall be considered along with new applications received in that year
(N A freeship granted to a student may be canculled if his/her conduet or progress in sludles i found to be unsatisfactory or il his/her financie)
condition improves and kefshe is no 1onger in need of such fe cancession
(i) Security deposits, library caution money are refundable. on an applicanen from the studcnt on hisher leaving the University, afler deductlrlg
all daes against him/er,
(i) 1 any student does not claim the refund of amy amount bying 1o histher credit within one calendar vear af hissher leavlng the Uruversll'y it

shall be deemed (o have been donated by himvher 1o the Students™ Aid Fund
" The period of one year shall be reckoned from the date of ancouncement of the-cesult of (he examination due 10 be tdken by the scudenl o

thé date from which hisfher name js struch oI from the rolls of 1he University wiichever is catlier,
I aller having paid the fees a candidate desimes to leave the Universits, he/she shall e retunded all the fees and deposlls except

Registeation, Matriculation. Recognition & University chlupmenl Fund provided hisher applmatlon for withdrwal is, rec:wvcd bylhe

Registear within 45 days afier the staring of the semstet,
Application for withdrawal received after -1" davs from the stanml, al the semester would entifie. a student fot Lhe refund of (ecunty
deposit/eaution maney only
(¥} IF 2 student owes am: money 1o 1he Uiniversity on accoun) o any damage heishe may haye cau.wd to the Unj v:rSllv propcuy it sllall q!orlg
with outstanding tuition fees and fines, if any. b deducted from the seeurity depasit due 1o hlmfhcr
Provided that these provisions shall nat opphy to students in the aifitiated colbeges
Students shall gt be issued hall tickews or allowed o dppiear al e examination unluss thc\ have eleated their dues. pH.Id the p(escllbed examlmtlon

fee. and pfoduc:d a “No-dues™ certilicale,
CHAPTER - XII.

{iid}

{iv)

AWARD OFSCHOLARSHIPS STUDEN TSHIPS, FELLOWSHIPS, MEDALS, PRIZES. ENDOWMENTS;

AP A )

S 0w

-

T =

wilii)

13
ity
{x)
(s}
(e)

ETC.

B : : [(Section § (xxv"l[
In order. to. Lru,oumge memnnnus and deserving students o pursue coursés of studies and n:s;.aruh n lhc University wuhuut gmal financial strain, 1hc
Lintversity shall sirjve 1o’ provide for-adequate niimber of sehokirships. fellowships, studentships and freesships, r‘nr financial help' iand also prowdn for

r

- award of Medals and I‘ru.es on the pattern obtmining in other Central Universities in the Country.

The Universilyshall institute sdtulamhlp:s n every suluul 1o b awarded 1o the students of the l]nl\’ll-ﬁll\‘fﬁmllﬂltd Calll.'gcs

" Ther= shall also be.a scheme of l'm.nt ailnl.uslur\ where thetirst und second rank holders i every subject will be awﬂrded scho?amhlp the qua.nlunl of

which shall be decided by the University from time to time.
All types of Scholarshlps and i-n:eslups shall be udmimstered at the Universuy level by Committes to hccomumlcd by !he Vnc(‘hmtlur

There shall be Mlnw:imm institited in the University for studies or research as approved by EC or ofher funding Agengies from time to time. -

There shall bea scheme o award médals/prizes to the meritorous students of the University and Affilisted Colleges/Institutions for their bﬁl perfutmal‘m
in various University Examinations.

The University shall have power to institute endowments fiom (ime to time in accordance with the Indian Mariume University Ac!

There shall also be a Committee constituted by the Viee-Chapcellor for administration of I.‘R\.h endowaient and |mplt.1ncnt the objects of the endowment,
Detailed guidelines ‘shall be framed from time-to time by the ‘Executive Council go g the administration ol such emiowrnunu ereafed in the

Unwersrly

 CHAPTER:XIN:
DISCIPLINE OF STUDENTS
[Statutes S(xxxv) read with Statutes 32 & 33|
All powers relating to discipline and disciplinary action in relation to students of the University shall vest in the Wice- Chancellor,
All powers relating to the discipline and diseiplinary acuon in relation to students of'a College or an Institulion not maintajned by the University shall vest

inthe Pﬂucmal.-‘l—[cad of the:Institution as the case may be.
All distiplinary ‘action in refation (o the students of the Utiversity shall be taken in accordanve with (he procedure uulllned i the Act and Regulations

made from time 1o time.
A student of an sfilisred Collegefinstintion wovld come within the diseiplinary jurisdiction of 1he Universin/Inssitution o1 the time of conduct of
University Examination or any other University activity and hefshe shall be subject to any penalty that may be :mpm:d by the wmpn.lcnl aulhoﬂty ol the
University lor having committed such in-disciplinacy act .
All scis unbecoming of o student of the University or & Coliege or-fnsutution would make such studenits) lighle fordisciplinary wction. :
There shall be.a Discipline Commitiee 1o be vonstituled by the Vice-Chancellor which shall pecfonm such lunctions and exercise such powers ag many be
delegated 1o it by the Vice-Chancellor from time to (ime,
The Pnnc:pal of i Head of the Bnstitution may iollick the lollowmg pumshment
i} Suspention
i) Expulsion
1i ), Rustication tur & specified peciod
vl [enial ol admisseon to courses of study in the College/lnstitution concemed
¥]  Dedrz! ol adimission (o e hostel maintained by the Upiversity#Cellepe oc Insttichon
vi)  Withdrawal of scholarship or freeship
vii) Fine For an amount to be specitied by order or any other amvunt whichithe competent authority deems (1 and praper jn the circumstances of the
case &
Provided that the Principalshead of the Institution shall nor anflict any such punishmem before satistying hemscll as 1o (henecessity of the penally afier
giving the siudent(s) concerned an adequate opportunity Jor being heard and considening such nepresentation os muy be made on behali'of the studeni(s)
PROHIBITION OF AND PUNISHMENT FOR RAGUING.
Ragging lor ihe purpases of this Ordinanee, erdinanly means any act. conduct of practice by which daminanl power or status of senior siudents is brought
10 bear on students freshly enrolled or students whe are in any way vansidered junior o iafcrior by other studenis and Jncludes individual or colleetive acts
or praciices which
Ivolve physical assault or threal Lo use of physical force.
Violate the staws, dignity and gnoyr of women studenls.
Viglaté the status. dignity and homour of students belonging to the scheduled gastes and tribes.
Cxpose studenits (o ridicule and contempt and affect their sell'esieem:

Entad verbal abuse and aggression, indecent gestures and ohscene behavior
Any indisdual or collective act of pracuee of rugging constitutes gross mdiscipline and shall be dealt with under this Ordinanee

1768 G094
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3 Ragaing in any forwr 35 sty probibited, within the premises of Collepe/Departiment or institution avd any part of (adian Maritime University systam e
well as on public transpon

4. The Prncipal of constituent Coliege of the Head of die Department of the University or the suthority of aifiliated Collegedinsinulions or warden of the
Universiry hostel shall lake immediale action on any information of the occuence of ragging and submit a report an the ineident to the Vice Chance llos

5. The concerned authority mentioned in part 4 above may also conduct Suo mote enquiry info any incident of rpging ard make o report o the Vice-
Chancellor of the identity of those whe have engaged in REgIng aad the nature of the incident

6, If the Principa! of a constilu=nt  Ceilege or Head of the Depantment or Insttution the autherities of callepe, or of Liniversity hosie! is satisfied that for
S0MAC rEascn, to be recorded n writing, 1115 0ol reasonahly practical to hold suck an enguiry, hedshe may 5o advise the Vice-Chancellor accordingly.

7 When the Vice-Chancellor 15 sausiied that it is not expedient to hoid such an gnquiry, he may take a decision based on the available favis and
circurnstances and that his decision shali be final

8. On the receipt of a repord under Clause (4) ot {5} or a determanation by the relevant authozity under Clause (6) disclosing the eccurrence of raggiog
incidents described in Clause (1), the Viee-Chancellor shall direct or order mustication of a student o students for a specific number ot years,

9 The Vice-Chancellor may in other cases of ragging order or direct that any student or students be expelled or be not for a stated penod, admtied to a

course of study in a college, depatrnental examination for one or more vears or that the resulis 0f the student or students cancermed in the examination of
* examinatians in witich they appeared by cancelled.

163 In case any student who have obtained degrees of Indian Maririme University are found gwiliy under (Bis Orduance appropriate action under Siatute 15
' lor withdrawal of degrees confemed by the Uniwversity shall be initiated
It For the purpose of this Ordinance, abe!ment to ragging whether by way of any acL practice or inciterment of ragging will also amount 1o ragging

12 Al institutions within the Indian Maritime University system shall be obligated 1o carmy out instuctronsfdirections issued under this Ordinance, and 1o
‘ exiznd assistance & the Vice-Chancelior to achieve the effvctive implementation of the Ordingnee.

i . . T CHAPTER X1V ‘ .
-« EXAMINATIONS , .
- SECTION 30 (g)] R
1 Examinalions of the University other than the doctorae examinations, shall be.open 1o reguldr students, ie candidates wha ha\‘c undergonc 2 regular

course of study in the Unwcmty or in a college ar institution admivid o the privileges af the llnuersm for a peciod specified ior thax course uf study
2457 cantidate shall be dédiied to havé ‘wndérgone a rogular course of study Tor i périod spectfied Tor the course if heshe has fulfilled the requirement

as given below: 31,
(a) . All candidates mus put in minimum of 80% Of&lll.‘ﬂdi!nt.t. fnrcach scmcslcrhcar 1% the cdse may be  The attendance should be reckoned in
terms of numixr of working days only and not sulject-wise,
sty consu'li - The ‘Principals of affijigted collcgesfinstiuulions and the Heads -of Dcpanmems ‘of University are authorized to candonc deficiency i

<) spdrg &2lh VR aendance upto a maximum oF FO% of the fumber af deys for each semesterivawr, as the case may he, it being assumed that:
collegesfinstitutions/University Deparments will normally put i not less thiap 90/1 80 warking days per semesierfyear, as the case may be.
. et. . The prescribed feeq for condonstion of shortage in elendance shall be enllected by the Principal ul‘ the college/institution and the
KT ST LY A Dearse/Heads ol the Dq,panmc:nis of the Universily, os the case mity be, and remitted to the Liniversity,

ey . All candidates prier 1o their permission 1o sppear at The examination should produce a certifica of mtendance, cenificate of satisfactory
" tondutt. cenificate of progress, clearance ducs fonm the Dean of the School or |lead of the coliege/institetion concemed, as the case may be.

3 The fnl!nwmg candidates may afso be perminiad to apipear 21 the‘examinations of -~ - * S A . »
~Re e A he CIniversity, alter privaie siudy, subject o thel heing eligible (or admission w""‘“ AR S .

to the course of grudy crmoemcdmduu pasmentoflhapcmnbadcxmpuantces ot At by e Bade sy e deg?

i Bonafide teachers: RN ; P o , "

Wttt Candidates wha have compleled 0ol bess Wban three years “of service.as \shofe mn cachq;:;:'_m)_. k T Ju y G the velevant ycar in' - BT -
WM ) igaleges recogiized biy'the Ind lan Macitime Oniversity. Chennai - i
(i} Elementzry ar Middle or high or Higher Secondary or Oriental Schools recognized by the Stne Govervment

- OR
{1} Junior Technical Schaoks or Technecat Higher Secondary: Schools or Polytechnics reeogmized by the State Govemment,
fivh Schous sivated i o the Universiny e mnd r_cno_mz_zd by tha,Cemral ‘Bumgi_ pfSecondary Education. New Dethi

(v) Schoals situated in the Universily area and mcognin*d by the- Councnl‘lor Inillan Scllool Ccmﬁc..tc L \amlnauon Mew: Drellu situated within
the jurisdiction of Indian Maritime University.  ~ 7 - ! B A e S

[ 1. Bona fide Libearians:
Bana Nide Librarians helding a cenificate or [ploma in Libraraislup of'a recognized University or an equrvalen qualification and duly recognized by

the University-and employed in the institutions mentioned under {1 above and in Branch or in any campus of IMU

Arog
1. Delence service Personne! :
) Teachsrs serving in the Indian Ammy Fducations) Cerps and persons employed m Delence Deparments anywhere 10 he (ndian Union {irespective of
Toa the place of emnploymeat) provided that they have completed not less than ihree scars (36 munilis) ol service in Indiat Army Educational Corpos or na

Befence Depariment as on 3™ July are chigible to pursue higher studies in MU
4, The condizions regarding manner ol applying. ceniticaes/iestirmonials 1o by sent alorg with the application. exempliondexammation Kes i, shail b
as may be peeseriteed from time 10 time
Apphcation for permission W ippear 2t an examination shall be submitied along with sueh (2es. testimunials. ete . withim the ume limil as nes be
preseribed. Candidale who Jails 10 appear 21 an examination shail not be entilled to relund of the exammanon fees pad by umiher
B, A candidate whose applicabion bas becn aceepted shali bhe given a hall nekel Admission w the exanuraton hail shall be only on the progducion ol the

ahove mentioned hall ticke!

7. The question paper of all exammations shall be set and answered in Enplisk
#. Al exapninations vl the University shali Be held al various cenires approved by the University within hinats of the Umniversis,
9. Thwe sefredule of ratiows examinations, probable daten o such Cxaminations, pubboation of results thereod. shall be aotificd by the Universis fom s

T Lum

: CHAPTER XV . .
Discipline ameng Students in University Exammatmnb

1. Disciplinary Control of Chivt Superintendent of Examination

{a} During An examinstien the candidaws shali v under the disciplistany eontrol ol the Chicl Sepenintendent of the centre wing <hds o the

neeessary nsinuctens [0 candidaue disobieys mstruchions o msshehaves with any mi.mh-:r of the supervasory stafl or = asy ol e
envigsators at e centre, he'she may be expelivd Trom fhe examnation far thal £€S5700.
i The Chicf Superintendent shalt immedintely seport the facts of sucli’ 2 case with full details ol evidence to the Controller of Exammatioen

whe will ®er the meiier to the Fxamination Disoiphine Commitee The Comrmutreée will make recommendatans tor disciptmans action zs i
may dwm 1 to the Vice-Cltance lor
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Liveryday, before an examination begins, the Javigilators shall call upon 2il the candidales to search their porsons, tbles, desk, efc, avd ask (e b
hand over abl papers, books, notes ar other reference mederial which they mre ot allowed to hawe in their posscssion oc @ressible to them in %
wsaminotion hall. Where a late-comer is adrmitied this warring sbafl be repested 1o him at the time of entimnns 10 the cxominetion hali,  They o e
to see thal each candidate hag kissher identificasion cand and kalf ticket with bisafer

Usc of Unifair means:

A candidite shall gt tse anfair means 61 CoMCon ummymmm.. The fallawing shall be decmed to bt e teans:

Found in possession of incrwminating materisle related/unselated to the subject of the examination concerncd.

.

b, Fawid copying either from the possesed auitefis) or froma paighbag,

5. Ineer-changing of answer scripts

d, Change of seat for copying

&, Trving o help other candicars

¢ Found comul:in,g neighheees

¥ St g Wl enawer sheon o reisvant maeiils

L writifig some Giley canasdsie’s register number in the main saywer paper

i trsertion of pre-wrilterr answar sneats chlsin theets ot Additional Strerts)

i Threptsomg the ioigilgied & discduadat e lekavior 8 reported by the Chicl Superimendent sac/or (e Hall Superinundas.
k. Consuiling Uhe invipaese fue saswersg the questlons i the sxpmination

L Crszp of iver vinadior

o Mot copying

Tee Executive Council mury declare xa; 1 = ant of o isgion ar commission te bz unibir means 3 sespect of 2oy of all the examinstion.

1 the Vice-Chanoellos is satisfied that 54 2y been ¢ mass-scale mmrlng of vse of unfaic means on a mass-scale ar partioular centeris), he s~ caner!
ihe examination of all the candidates come: <o and order (ewsr | T, .
Nota; Where the invigilator inchrrge = susised that pne third (113} or lnure students wete involved 1n wsing .r'lfa:f-mﬂm o capyms i & patituil
* Fommination Hall, it shall bo deomed to bz a'cuse of mass copying. ' o B3
({3] The Chief Superintendant of the exsmination centre shall report to the
Conroller of Examinations withuut delay end on the day of the occurrence if pombiq ‘each cau!uhae use ot‘unmr mesns i the
examnination i suspecied or disCovired with full dm*lso[uw evidénce in support thertaf and the statement of the candidaw: concerned, if

my,onmefannswpplsedbyihccmakmfﬁumlmmmqm:pu el Tlonta

(b} A candidate shall not be forced (o give & statement but the fact of hisfer having refused to mmnmrmshsﬁmmdaa by the Chiel
Superincendent and shall be got stested by two other members of the supesvisery staffon duty attie Ui of vecurrence of the incidont

03] A cendidate detacted or suspecied of using unfair means in the exmulmum may, be pemmed 1o answer lic question paper, but on separme

smwerhork,  The answer-book ini which the ise of unfair mezns is suspccml shali be szized by the Chief Supesintendent, who sivill send
bath tie snswer-baoks 1o the Controller of Exarinations with his report. This will wet aitect the t.oqc:rned candidage appearing in Lhe rest
of the examinations,

2] Al cdses of use of unfalr means shall be reported unmcdul:ly w the (.onlmIIer uf' Bummiimns by thc Cen].te Supt.mtcndl:nl. exsmniner,
paper-setter, evalustor, moderator, tsbulator or the person coﬂncaud wnh the, Unmml} cmtinpllm‘l 85:the case may be, with all the
rekovant material, 2 : PRI TN e ; "

& Exarrination Diseipline Commitien ’

{a) All the ceses of alleged use of unfair means shall be tefemed 10 a Commitize ca!lcd I.hc Exemmatmn Dlsclplme Cwnmm o I:c appmmed
by the Vice-Chancethor,

(b} The Cammitie shell consist of five members drawn from amongst the teachers snd ol'l'lcers of the Unmrsny

1] A member shat} be sppatated for 3 term of two yeass, and shall be eligible for reappeinisrent

(:H] Thoes members present shall constituts the quorum

(&) Ordinacily, all decisions shall be ke by the Committes by Bll'l'lp]i. majdnty ifthe mmbm are vqually divided the cass shatf >+ wedaa
the Vice-Chancsllor, whase decision shali be firal. . ., .

i All decisions taken by the Examination Disciplins Cam:mies mll be plwed -bcrom the Vice-Chancallor for approval,

{g) A candidate, within ane month of the recerpt of the décision of the University, may appen! to the Vice Chanoe!’ot tn i -'r-g ro- 3 vavigw af

the case. I the Yioe Chancellor is satislied chat the representation merits considerntion, he/she may refer the gase bk to the Eudminasios
Diseipd ine Commitsee for reconsidgration.

The Examination Discipline C may recominend ant of the fo!lnwmr, punishment for cases of unfair means

Nature of nnfaic means . Scale of Punishment !
i the candidate has vsad wnfsir | (5 Cancel all the University EXaminations registered by the car.d;dat: " Um;
means specified in sub-clavse Ressify
(n) to (g1 of clause 3 ———
If the candidute has repented | - Cancel the Univarsity Exanination of &l subjects rejmstured |y e
{he unfair tneans shown ol ¥rs randidate i thal scxsion and debur himfher for the next examington raasion
1o (g} & second time i o]l University Examinations in the subsequent session) .
It the candidaies has repeatad | (it} Cancel the University Exarpinations of aif subliects repisteted by the
the unfzir means shown at 3(q) cangutaie Yor that session ang debar himfer for two years from jegistering ang
1o (i) third time ARSI | 1oi the University E Han:
If the cendidnte wused walaic | (1v) st the University Examinations of ol sehicots fr,,uhma t. \he
means in sub Clause (h) of wardsdae during tha semesier ondy
Clause 3 : : R
If the candidates wsed unfnir | {v) Cancal the Umversity Exapumitions of all subecis fopiieied by the
means in osub Clawse {i) of candidate for that session and debar hinvher fr lwo subscquent. gxamunction
_Llause 3 sesswOns e
"If the candidates wed nfair (%1} Cancel e Umiversity Examinalions of ail subjects  Jepisiced by the
mean; in sup Clause (j) of candigate for that Sessiun and debac hinvher for tens vears 0m rREITIAG and
Clause 3 appearing for the Universiy Examimaleon o
If the candidates vsed unfaiy | {vir) Cancel the exagminanon of all subjects ragisiered by the andidate Loy (hat
means w sub Clouse (k) of 535107
Clause 3 Fa? &5 5 ot S
Ir the candidues used unfas | (vil) Cancel the University Examinaiions of slb sotiects mepistered by the |
means in sub Clause (1) of candidaie for that session and debar hinvher for two years trom regnterieg and
Clause 3. appearing for the examination sessions.  Mortever, welevan fegal zotion shall

be imtgiated of an outside is mvolved
I the candidates wsed wnfaw | (ix) (2) In the Single Mafl. Cancel the relevamt exabination tatkent | by fhs | i
means in sub Clause () of sidenss of that Hall  Debar twe concerned Hadl Superincrlens ond otivrs
Clause 3, involved direstly or indirectly from the examinstion work such as vesiipasion, |
quesnon paref sehing. valuaton, etc, for the et Sin eximenslim sesing
(c) T o leake: Caneel the relevint examiniion faben by the seadents of s
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center.  Debar the Hall Supedntendents and the Chiel Superintendents and
others involved directly or indirectly irom the cxanination work such as
Invesnigation, question paper seiing, valuation elc., for the next six examimtion
sessions and cancel the examination centre for tww years

CHAPTER XVI1
IEXAMINERS
[Section 30 (g}

Appointmtent of Examiners shall be made by (he Executive Council in accordance with the rufss as may be framed by the Exeoutive Counwil zom fime
to time for seleclion and appoiniment of Examiners
The Executive Councid may at any timz cance] the appeintment of any examéner
The Examiners appeinted by the Executive Council may be of the following categories
o Examiners {Question paper seiters) who will sei the question papers for venious esamination;
fii) Examiners for the purposs af calrying out valuation of snswer books:,
{iid) His duties shal be-
(8} to disicibuee (he work of valuation:
(b) e set standard of valuation:
{c) 1o value answer papers;
(d) e satthe papers for and to conduct practical examinations, if any.
{e) 1o report upon the result of the examinations.
(N tosupervise the work of the Examiners: and
(g) such other work as may be assigned to him by the Execative Council
There shall be 1wo Boards of Examiners. one lor setting and moderting the question paper {Boacd of paptr-seiters} ani the ather, for valuation of
answer books and tabulating the result (Boards of valuers),
" Each Board shall have a Chaicman.
“The Hoard of Examiners shall forward the consolidated results to the Controller of Examinations.
“The Controller of Eximinations'shall place such'consolidated results before the Exsnilnation Committes.
Quostion paper-setiers shall ordinartly be from outside !ht. University area and who are not wurking in the affiliated colleges/institutions in respect of
the sulijects Tor which they sét papers
; Quisstion paper-setters shall be appointed for one year and shall be cligible for re- appointment
The tollawing persons shall not ordinartly be elipible tor npmintmcm as Examiters’

(a) ©Persons with less than folr yedrs waching experience in & wllcgdmammmn

o uny ekamitierstiip i (e relevant subjects:
thy, . Persons with less than seven vears tesching experience in a College/institution, and without previous experience as Examines, and
c) Mu.mhcrs ol the Executive Council except for spec il reasons which shall be recorded in writing

fixnminers shotl be appoimted for one yeor and shall be ehigible for reappomiment
A list shall b prepared annually by the Registran/Contraller of Examinations showing those who have been Question Paper-Setiers and Examiner:

during the preceding live years subject/disciplipe-wise
The remuneration and dllowances “ pavable o the I.\ammch and Chairmen of Boards appomiced under Clause 1 of this Chapier shall be a

indicated by the Universiy
Al Examuners shall carry out the instructions swhichthe Exeeutive Coupeil may 1ssue from time (o lime

CHAPTER XV
EXAMINATION COMMITTEE

Phere shadl be an Examination Committee in the University
The Lummritu shall tonsist of the Tollow ng persuls, :

11 I Thie Viee-Chuncellor or his nominee ) - Chairman
(i Twa [eans of Scheools. 1o be appemied by the tember
Vice-Chaneellar -+ qex-Officion
(i) Three Principals of ai Tilingsd villepesfinstilutions - - do-
0 be pormimaled by e Viee-Chandellor
{iv) Twa persons appainied hy the Acadcmlc <nilir-
Council
] The Contraller of Examinations -Member Secretary (E-Ocis)

the nominated rmembers and the membéns appointed by the Academic council shall hald office for a period 01 three yews sid shall be cligible for re-

somingtjon £ feappemimnent

Four members shall Tarm guorum for 3 meeting of the Comimiiee

“The Commitee shall congider the consolidated resulls frrwarded by the vativus Boards of Exanuners. approve the same and amange (or e declaration
ol ol exainination results in the Unitersity

The Cammitice shall have power to award grace marks in deserving cases according 1 the mules tiamed w this regard

The Commuewee shall submit a report every year Lo the Acaderme Councat on the working of the U Imversiy L\nlmndutms and mghe recommendalions
for effecung improvemnent.

The Commiuee shall 2lso make recommendations r-.p,ard ing -.lw.lphnnn gcton ta b laken sranst candidates using unlair (eans i examaoations o
contravering i any marner Uhe roles foe the conduct el examimations

1 shall pertorm such other duties and functions as Moy be assigned o it by the Academec Council

oy idod that Uve Lxomination Commitiee may delegnte any or all of s powers snentored abhive e oo officer o8 e T erst,

CHAPTER XVIIi
AWARD GF DEGREES, DIPLOMAS, CERTIFICATES AND OTHER DISTINCTIONS

: [Section 5 (vi) Sectlon 28 (i} read with Statute 30]
Dugrees, diplamas, eeeificaes arld ather acad: distinglions shall be contiamed by the Umuml} on students who have been duly cemitied o be
yualilied for such avard by the Academic Council.
The Exeeutive Council may, on the recom mendation of the Academic Countit and &y 8 majurity o nod less than wo-thirds ol the members present and
voting. muke proposuls to the Visior (or the conferment of honorany degrees:

" Pravided that in case of emergency. the Exeeutive Council may on its owa. make such proposals  The tol lowing hunorary degrees may be

conlerred upon 4 person on (e ground that hesshe is by reason of eeineit position and anammcnts or by virtue af hisfer contrihution i Tearnisg of
emineat serviees 1o he cause of Educauan or Society. a i wnd proper persan [ reecive such degrec(s)

£
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Dractor of Laws (LL D)

Twctor of Letterg

Dwsctor of Science (D 5¢ }

Henorary Degrees shall be conferred only at capvosatisn and may be taken in person or in absentia

CEAPTER XIX
CONVOCATION FOR CONFERRING DEGREES
(Statute 35)

A Convacation for the purpese of canfeming degrees shall ordinarily be hefd once in a year on such date and pl:u:qt as may be fised by the Vice-
Chancellor with prior apgraval of the Chancellor.

A specal cenvocation for the prpoas of canferring Honorary degress may also be liehd a1 such time as may be decided by the Executive Couticit

The Convocanon shall consist of the body corporaie of die Universiry.

The Chancelior shali if present, presude &t the Coavocations of the University for confeming d,cgrem ln e absence of the Chancetor, the Ve
Chencellor shelt presie ut the Convocation, v e r

Hafles tidn fobr weeks notice shall be given by Registrr of all meetings of the Convocation Pt ’

The Begaaiar thall, wath the avtice, issug fa each mether of the Convacation, a programine of the procedure o be observed thereat

“Thétemiduiex swha have passed their exammationis 1n the year foc which the Convocation is held shall be eligible fo be admitted to the Convocation
Provided thar this will not be upplicable to the First Convocation at whieh candidates of all the preceding vears Shall also be admiped to their fespective

degtres.

Micvitted alsa tHat in case of Convacation could not e held in 1 panicular vear, the Vice-Chancellor shall be competent ty admin candidates Lo the
reypestve degrees without waiting for formal Convocation but an peyment of prescribed fees,

Surh recipuents of degree shall, however, sign the taual exhortation witich they are required to do while Coavocation ceremony is normaily held.

Priwidded piso that in case the Convocation is not beld in a particular yeor. the Vice-Chancellor shall be competent to authorize sdmission of all those -
* ehigitle candidaics who so wish to obtain their degrees thrsugh s Convocation o the ne Convocation and corifer an thein the respeclive degrees on

" pymienit ol ke prescribed fees,

Provided further that those who wish (o obtain their degree in nbseut when Canvocation is held regulaity may atso da so after payment of usuzl fees.

A diadidiie {or the degree must submil to the Registrar hivher application on or before the dale prescribed for the picpose; for admission ta the degree
athe Convocation in person, elong wilh the preseribed fies.

Such cardidates us are unable to present-themselves i persan s1's Cosvocarion shall be sdmitted wr the' degree in abdentia by the Chancellor of in
his'her abisence by the Vice-Chancellor and thcir Diplomas shall be given by the Kegistrar on application aud payment of the prescribed fees.

The Kees for sdmission ta Hwe degree at the Convevalion in person shall be as presceibid fiom i (o time -~

Haneriry degree shull be conferred only at 8 Convocanan and may be mken in person or in absentia. A e

The rmcsmtarmn of the persons at the Convocation on whem horormry dcgnces are 10 he cr.lnf‘cmd sha!l he made by the Vlr.‘e-Cha.noclror ot his

'.I‘Ion'lmﬁ:

Candidites al (e Cmmuhon sl‘all uu.r gowns. and hootks ‘epgwopriate 1o thelr- rt:speclwc degrees as may be speiified by cs:cculm orders, Ne

" candidate shall be sdmiried to tie Convocation who is not ir proper acudente dress as preseribed: by the University,

Far the swand of degrees ot she Convocation, candidates present shiafi be formally preseated tof ihe Chancellor or 10 hister absence 1o the Ve

" Chaneellor for admission 1 their respective degives as Fotlows:  The Herds 'of respective Undér- Giaduate, Post-zraduate Depariments witl Present

their studenss..  The Principals of affihsted Coliegos/Institutions, nominatd for the purpete by the Viee-Chaneeliur will present they suchints for
variaus degrees .

The retne of the eipients of medals and prizes shll be read by the Registrar or the po: 20 noninated by the Vice-Chagcellor,

The Regeetrkr oc the persan sppointed (or the purpose, wil present £ e candidatey Cor confernent of de ~egs in absentia

Dcnw(.‘gmrmtcs shrlt be supphed w the candidates n @ manner prescrbéd by the Vice-Chancellor atter ihe Counvovation is over

The Chencellor, the Chief Gueni, the ViceClwceMar. the Dareetor, the Registrar, the Finance Oiiicer, he Controlfer of Examingiions, the Deans of
Schaodls, the Heads of the Deperimens and the memben, o it University authortivs shall wear their speiai robes prescribed by the Universily end
further procedure for the conduit of the Convecation shall be preseribed &y 1he exeoive ondes.

Any Ministier of the indian Unson, Migister ol St Covernments, Minigter of the Unicir Torreries. Spokizr of Lok SabharStaw LegistaturesUnioa
Tearstory Legasfalures, whenever they atlend the Convocalion, 1oy o provided speeinl robes acaording (o it status, a5 may be decided by thie Viee-
Chaneellor in ludmdual cases, and like other authositiesiathue of thie University, they may atend the Convication with their academic robes on.

R R O LR CHAPTER XX

CLASSIFICATION, EMOLUMENTS, QUALIFICATIONS AND OTHER TERMS AND CONDITIONS OF

SERVICE OF THE TEACHERS AND OTHER ACADEMIC STAFF OF THE UNIVERSITY
[Section 28 (d} ant (¢} read with Statute 26]

Shory Title, I:.:Ieltnd Cmmu«:menl

L

These ae callod the conditions of Service of Teachers and other Academic Stal of tndian Maritiree Universicy.

{a) - These ordinances shall apply to all teachers of she University as defined i Seclion 2{zb} of Indian Mantime University Act of 149
. Movember 2008

{<) Thcse ordinences shall afso apply to academic stat¥ of this University
Explanation. The term academic Stall unless consary to the comext, shall inchde cvery cmploves of te University who s
required to take pan i tcaching andfor rescarch in niversity Pepastments, Centres, Schools and other institutions nintaired ar affiiiated
10 the Uiniversity ’

) These ordinances shall be deemed 10 have come inte foree on the date of its approval by the Dept of Shipping. Minisiry of Shipping., Road

- Trmnspon and Highways.

Provided that the section refating to scales of paweand allowances shatl comie inrto clfect on such dates as the Gowvt of Indhz have nptified or
the University shall natify in relatien to such ilems.
Provided further that nothing in these ordinances stall be desmed to addversely affect any condition of service of any teacher afready in
servics,
Fay Scales
‘The Pay scales of different categories ol teachers shall b as per the scales notified by Govt ol India frons time 1o lime.

Becruitmens and Oualifications ) .

(a) All appointments (o teaching posts shall be either by direct recruitiment gn the basis of menit througk all India advedissment tny duly
constituted Sciection Commines under Statwie 2) {1} and (2) or by prametions as pravided hergin,
Provided that a representative of the SCAST, Women and physically handicapped persons shall be included in the Selection Commnitiee
-wiTvevEr PCTSORS from any of these eateponies appear for interview.

6y - .The minimum quatification for the post of Lecturers, Senior Lecturers. Assistant Professors, Associate l‘mlessclrs and Professor and other
squivalent posis m Library, Pll_vslcal Education. shall be (hose preseribed by the University  from time to time  and every arder or
clarjfication issued by (MU in this regard shall be deemed to be pan of these ordinances as the case may be and shall take effect from the

Sk mnbed i such ordes


file:///lesds
http://Unif.it

THE GAZETTEOF INDLa | EXTRAGRDINARY [Pager [F1-.Sx00 4

ircentives for Resesrch Degreas

~{a) Two i shall be admissible (o these with PR 22 M P52 Sesies, resetivily, al the e of ppointnent 88 lesturers.  Fot the
putposst of this cleyse, DLIL, ang B So., shabt by ooncdess:, sounilon: ' #h.Dand A{ Lin, equivalant ta M Fhe
) Thuse tesshens wha dre nppeintad witt, M Pl and aoquive P T deyiee within hwo 3 va1£ of sppotntment sonll be gramiad ene maeme
15 % Lecii ¢ el Fh D shall be cligibls lor two 20vanes ipcreners -whis: e dt ASSHRnT Professer oF 3 Selection Crade ) 2omrer
3. Coupling of past service 3
() Previous eoivies Wit wny bresk a5 8 lectuser 0 Lguivates iwiddssa noe Ustveriaty, Cotlege, natona! Bhepary £ guar
stenniidivicach siganisshon o7 ey, CSIR. ICAR. DRTO, UG {0584 ICHR and &8 15C Ressrch Scrented; shafl be couni for
placenii in the pext hipher grade Subipe¢t 10 (he condition #10 0 ssch s2ivice was rentiered in = £0s1 whose ime §6ale was equivalent 1o
tha? of Lecturar, {h) the @ualificaions for that post wits 42 bor; b4 thor mlvicribed for lgctyrer by UGC. (i1} the candidate’s application
WALF FOLRIE EEME proper chatiael, (191 the caraidaie povsest thr minipum qualifications preseribed hy the LIGC. (v) the past ws? filied
™ ecordance «all. the procedure prescaded Ly UGC in Dua regert trd (vi) Ty cpprorstmans sese nat ashos o 1) a Jesve VACARY G lexs
thar oine year dulaiion,
Prpesdted that adhoc service mey S leken mia seCaunt i peeh, 205 sasuics nan foep sesicd £ mnr> than ans yeo and that pmonmbent way
appoikied on the rocomimendanion of a dily constitetcr febe o Tov g pnd e rsumben wie soiected i pLavianend s WMo 4
reak io service in continuation o sdhe: servise : '
—b._ Fodation and Conianmation i #F]
(2) Fvery isacher shall be appointad. on protaiben: fov s pesic? 24 2t il whish @y b enteraled by the Proutive Council wherevss
Provided Ll the 083 1 eauh trpatenr shall Sraltocd Pafv -1 Tesnive Sorsit st sh 4l davs priof (o the dite an which bis peaban
penod wouid end and the teacher shall Se (Rfomay of G= +ician of the BC nut 191y thei I8 dars pries 1 the expiration of ihe peried of
(] Where 2 tsacher appointed on probetion 15 found, duting the p.niod of probesisn, vot suitable for holding that post or has siot completa! the
© 1 period of probation \witether extended or ot - asiisfaciorily, (02 HOY (1) 3f B SproRET Is by profmicticn, fever fhe isembent (o the
C mm post held by him; and (is} it the spposarnent ds by barecs recrldmsds, eerninots the teabher's services under the University without
b Increment:  Every feacher sl be éntnted 1o draw Nis incremeps.cn Bis-setlo of pay uhless (¢ if witheld or postraned by a fesolution of the Executive
Cauncii o6 a reference by Chareetior and the ieachr ks bemt provided witk &7 adeguate Jppdrtunity of making his npreseniialion s 1o why
stith an‘&4lon should not be taken, : g S g iz Savealyrrs A
g Leave.  Every.teacher shali be elipitile lor leave se stared in Aninenine 150 iicse sidinances” N Grmssi e
9, Rézirement: All teachery Shill retire atthz dnd of the zaonth i which Uiy complet2 ins ape of Sixty §ive yesrs S i
Provided that the University may permit ine feachies t rodtine o sefte sltve Retirem sz o Momeart 6l the en2 of h: acadenic year (o ansase dat the
teaching work 15 not dislocated, 3 i SO W Y Sa v Lo e By W i b 5
14, Re-employment of retired perssns as teachees and pan-time serchers: Notwithsunomg e Provisians of Clause (9) sbove, the University mey engage
any persn who has superannudied 00 cominct 1o serve the Uriversiv in tecning kad other acsdemic sctivities subject 10 such guidelines as the EC
may from time tp time issue in this regard dnd that ey snail be fixed according 10 the Govt” of India fnstriictions an fie puy fixation of peasioners,
Provided however that no person whe has pilained the age of seventy yeurs bo appointed sinder this claiise. s
Age of retirement of Registiars, Librerians, Physical Educstion. Pesbnned, Contsller of Exdminations, Fimance Oflicers snd otaer such Uriversity
Employees who are beng treated on par, with the wachers would b2 &2 years' No feemplayrient faclity i5_recommended for the Registrare,
Librafians, Physical Educanion personnel. Controller of Exsminations. Flsance Officers & othet sich University employees
1 "Duties of the Teacker ) oy it
[£3] No teacher shall withoul previows sanction of the EC engage dirscily of indirecth i sny employment, irade or business (o which any
emolunient or henorarium o oty pecuninry benelit is etschad.  Provided Rothing i 157 shall apply 10 any wark uhdertiken ip connection
with examinilion of erademi: boties or litevary or scientifie work or publicstion or rdio 1alk or attention lectisers or other dcademic work
urglrtaken with the permission of the Vice-Chancelior: : ’ T B
ih) Lzery teacher shall be found 10 act in conformity with the Seraws. Ordinsices. Regulstons and Rules of the Universizy fof the uime being
i foroe as well as 4 vode of professional ethics s may be fermutated by thy | Iniversiy ' .
12 Resignation g = .
{#) Exery parfaanetit leacher miay resign his position after prvang three months® novics in writing to the Universiny or three months' solary i Hey
of e netice g
{n) Eveery lemporary teacirer may fesign Risbar post siler giving onie mavshs aoice in writiig 1o the Linversity or one months' salary in ey of
the. nofice, RAZT 2pb e L Ao -
Providied it dhe Finceitive Councal nmay weris the notive periad
13 Comirsct: Every 1ea~her sholl be appoint=d € & verinan casest Ihe Gomm of which is in Annaxpre ¥ of thess ordinamces and arz cony shall be lodged
with the Rogivtrar. previded that nothung id this clzuse sholl it the £€ form entering int sgocinl Contaace praviding grester benefis to the teacher,
14 Pant-time roschers may e apposled by thie Univesity when exceprional cirumsiances require such appointments providad that gquetification,
emoluments prsctibed for Tuli-time tedchers shall spply to such prtiine taachors
i3 Yanialion in teems an¢ coadiiens of service: Fvery teauler of the Tefverssy shstd be foung by the Statees, Ordfinances 2ad regulanons for the Yime

berngz 10 Sorcy in (B Uiniversity,

Provided that ad chacge in the leens snd condiions of sovice of a teacher shall be mzds afier hisdher appoinginent, i wgdid to designation. sczle of
Py, Swiemenn providen fond. renreacar benefi, ge of weiiement, probation. connematien, leave salany and removal from seevice ofc . <0 8s o
edverseiy wilect umher. bt e does nait In sny way restrois the Taesity Fom incotporating the nolos snd regulations n the §tstues/hdinances of
U Uraversay based oh ihe commumention from the Guve of Indha from <ime w come

CHAPTER XXI
AFFILIATION & RECOGNITION TO COLLEGES/ANSTITUTIONS

(PROCEDURES, REQUIREMENTS, TERMS & CONDITIONS, ete.)
{information given betow is correct as of January 2009)

Inclran Maritane Universiiy, esisblished by an Act of Parlizment i the year 2008, 15 a Ceniral Universily which seccives a large percentage of is funding from the
Contral Govemmen?. The Universaty's junsdichon shail exiend (o the who'e of India

e main campus of Indian Maritioe Unisers iy Froposed &k heminanshierry vitlage i Chennai and 1he Cliennat caimpus is tocated al East Coast Road, Uthandi,
Chenn2i-000 114, about 25 ks from (he inam coty. The Adminisirative offices of the University are on the Clienaad campus where a wide variety of Docloral,
Pre-docivral, Postgraduate, Craduate, Advanced PG Diploina coucses and PG Diploma courses are offered.  The University also has a Direciorite of Distance
Fducation wivch offers varous Gradwate. Pest Graduase and PG Diploma in digtance mods all over India and sbreed

The Uiniversity 5 an affthatiog University and granis affihation and recognaiion ta Colleges/ [nstilutions i thay meet various requirements as per the existing
Unsversity cules and ensures oifering of quality edication 1o swdents admitted in the affiiajed chlleges. Calleges, which wish to seck afMiliation/recognition from
IMUL must read the information given below and follow thie procedures in letier and spirit. The infanmation given below is not necessarily exhaustive and for more
ntormation and detzils please contact Vice Chiancellor, Indian Manisme Ungverssty, Chenngl-6a) 1149
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I INDIAN MARITIME UNIVERSITY ACT 2008
No 4 The objects of the Universivy shall be
{1y To facilitate and promote maritime studies, lraining, rasearch and ouiensian work with focus on emerging arezs of siudies like gozanography, mafyme

history, maritime laws. mantine sequrity, ssarch 2ad rescus. iransponation of dangetous Cargp, environmenial saudiet and ather selated fiefds and alse
o achieve excellence i these and connecied fields and ather matiers connecied thezewnth or incidental therete

Mo 5 i). 40 make provision for recogmized institutions 1w updertake spzeial studies

No 5 {iii): to establish and mamtam campuses. colleges, instintions, depanments, labomatones, Lbranes, mussumns, cealrgs of regearch, imining and specialized

studiss.

No 5 ¢v) 10 provide for csmblishment of carnpuces for serving a group of recognized colleges and o provide for and maintam CoMMon TeSoUICe centres in such

campuses in the farm af Lihraries, laboratories, compuler centres and the like cenires of (caming

Nol$ (wi)to grant, subject © such conditions as the tmiversity may deiznming diplomas, ceificates other the Centificate of Competencies of seafarers, which

shali continue o be fssued by Director Ceneral of Shipping, Govemirient of Ind.a tilh the Temral Government otherwise decrdes and conpfer degrees and odner

aczdemic disiinctions on-the hasis of exarmmations, evaluation ¢ any other methogl of iesting on persons, and to withdraw amy such diplomas, cemificates. degraes

or other acadaimic distinctions For good and sofficient cause

No 5 (va} to confer honorary degrees or other disimelions in the manner prascrbed by the Stawwes

No s (ix) o fnstitute Diceciarships, Principalships, Professorships, Associate, Professerstips, Assstant Professorships and other teaching ar aeademic posiions,
required by the University and ta appoinl persons (o such Principalshing, Professorshups, Associabe Peofissorships, Assistant Professorships or acadenuc posigens
No.5 {xvili) 10 inspect recognized instiutions through suitable machiniery estabiished for the purposé. and ¢ ke measures to ensure (hat proper standards of
instruction, teaching and zraining are maintainzd by them, and adequare librany, Jabortory, hospitz). workshop and aiher seademic Gaoilities are provided for

Na.5 (xix) 10 prescribe fees and other charges 1o be levied on the siudents of self Hnancing colleges and inatiLutions

Mo 5 (xxiti) o admit t its privileges colleges and institutions. not mamtained by the University, and to withdraw all or any of those privileges in accordance with

such conditions as may be prescribed by the Slatutes.

No. 5 (xxvi) to prescribe fees for recognizing of colleges and institutions

No.5 (xxxm) to control and regulaie edmission of students for various courses of study in Dq:amncms recogmized institutions, schools and centres ofsluﬂms
No.5 (xxxiv) to regutate the work and conduct of the employees of the Universityand of the cmpla;ees urthc tullcga nnd msntutmns f

No.5 (xxxvi) to prescribe code of conduet for managements of recognized cuHcgea and msumnorts ¥ :

No.3 (xxxxiv) 1o confer autonomous status on‘a coffege or an institution or & D:pamm_nl as Il'h‘. n:m; mly, mm:qrdm: mm lheSpmu:s

48 Notwithstanding anything contained in this ‘Act. of in the Statuites or the dtdmllwd. any. ,ﬂudl.’l‘ll of cotlesc of an institution, who, lrnmednlcl) I)efnne the
admission of such ooﬂcgc of mshtumn 1o lhc pnvnlq;cs of the Umvcnuy. Wis suntylng for,a degree. diploma or certificate of any University constituted under
any Act. shall be pcnnincd by the University, to complete s course for that depree. diploma or certificate, as the case may he. and the University shall provide G
the msiructions und gxamination of such student in accordance with the svllnbus uf‘studics or stch’ college or mhutution cr Unwersuy as lhe l:asc may be,

1. THE STATUTE OF INDIAN MARITIME UNIVERSITY

23 (1) v o The Board of Affiliation and Recognition shall e fespansible for admuung collegﬁ and msuwuons Lo the mvllega of the Umvusu)

34 (1) Colleges and other” |nstlmllom muated within 1.hc Juusdlcllun nf the Umwmly may be ndmmed to such prl\rllegcs of theUniversity as lhe Executive
Countil may decidé on the fﬂliowlng mndruam namely:-

(1) Every such college or institution shall have a regularly constituted Governing Body. consisting ol nat more than fifteen persons a;inrovnd
by the Executive Council and including amang others. two Izachers of the University o be'nominated by the Executive cournicil and three
rcpmscnr.aum of the, teaching stafl’ of whom the Principal ofithe college or institution shall ‘be enc” The procedure l'orappummcnt of
members of the Governing Body and other matters affecting the management of a college or an institution shall be prescribed by the

Ordinances.
Provided that the said conditions hall not spply.in the case of colleges ard institutions mamuined by Government which shall. however.

have an Advisory Commitiee consisting of not more than fifleen persors which shall consist of 2 among others theee teachers ircluding the
Puincipal of the college or institution, and two teachers of the University naminatéd by (he Ewcuuu: Council

(i1 Every such college'or institution shall satisfy the Executive council on the following matters. hamely:-

{2) (he suitability and adequacy of its accommodanion and equipment for teaching; ©

(b} the qualifications and adequacy of its teaching stafl and the conditions of their servide:

(e} the arrangements for the residence, wetfare, discipline and supervision of students.

(dy  1he adequacy of financia) provision made lor the continued maintenance of the college vr mstinion; and

(e)  such other maders as e essensial for the maintenance of (he standaids of Umiversity aducation

Mo college or institution shall bé adinitied o any privileges of the University exeept on the recommendation of the Academic Council made

(E118)
alter considering the repont of a Cammitiee of Inspection appomied for the purpose by the Academic Coirncil

(ivi Colleges snd institudions desirous of admission 1o any privileges of the University shatl be requined & intitiae thear intzation to do 5o
wiiting s0 @s (0 feach (he Regisiar not later than tie 13" August, precediag the year from which permissien applied for is 1o have efleat

[ A college or an insttution shall not. withowt the peavious permiission of the Exccutive Council and the Arademic Council, suspend

insiuction in any subject of conrse of study which i is authorized 1o leach i @eckes
Appmatornt e the feacking salf ond Principals of colluges or mstiwtions adevited ta the privileges
mesorsited by the Chdimances
Prvvided than autbung in this clause shall wpply o colleyes and instrigtions mamtancd by Guovernment
3 The seroe conditions of the adiministratve zind other non-acidime stV of every aoflsye of inziliion fefemed Lo M ciagse (27 5hall e such s min b
od e, s i the Undmnances
Prweirkod Vit wothing in (s clawse shal) apply 10 collzges and institutons mamtamed by Lovernise ol
4 dveny oelfene on mshilubon admitted @ the prvilege of the Uniwlsuj. shall by ispecled al leasi i 0 oveny [ne adadun i vears Dy o Comeine
appotsicd By the Aeaderid Cuancil, and the report o the Comsmotes shalt be subirtied to the Scademie ol whoeh shall lerward the danw® 14t
Exveutive Uouneid with such recommiendations as ot may doem it te make
P Vnpeeneve Counedl, arter considering the report and the recomueadarions. o any, of the Avademine Covagid, shatl forwewd o copy af the repan (e thy
Governmg Bady #t s cofluge o1 sttt with such remarks, 1y, wel vy o £t dor sudable dciuis
g The Bseutive Covacd ey, afler masu'-mg. the Avadenve Council, witldi sry previleess granted W @ CrEicee of G ISTLIGeN. o any S i
cumaders 1hat the cofleny o mstunen docs pot sabsly amy o e conditoms on the ful Biinen; a1 whach the volizge or msimution was admibed 1o ik

af the Umversity shall be madk in the manne

o

-

privileges
Provided thar helore any prnileges are < wilhdrawm, the Governing Bodh of the eollcgs o mstiivton sopveina shyll tv given an eppoitanity 10
represent 1o e Ixecmiove Counol why seeh action shoeld notbe taken ’
7 Subpect w the conditins set loath o Jause 1), the Dhidinesees may presenibe.
{1 Such other condions as mny e considerad necessan
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(n) the procedure for the adnassion of colleges and institul:ons 1o the privileges of the Universiy and or the witldrawai of those privileges
g the constitution of Board of affiliation and recogniton and the (erms of otfice of its members shall be prasenbed by the Ordinances

H1. ACADEMIC ORDINANCES OF THE UNIVERSITY
(Section 23 of the Act read with Statute 34)

PART 1
®
I a} 'College’ means any collegy or gay institalion mainiained or recognized by the University or adnutred (o the privileges of the Umveniy and

providing courses of study for admission te the examinations of (he University,
{h) 'Affiliated college/inststution uny collegefinstinution not mainiained by the University and admited 10 the privilzges of the Universay and providing

course of study for admission 1o the exzminations for Degree/Diploma/Certificate of the University under dw Indian Maniime University Act
{¢) *Post-graduate Coilege’ means a University institution or an affiliated College/institution providing post-gaduate course of study leading to the post-graduaie
degree of the University

(d) "Government College’ means any College/msti m d by the Gavernment (State or Central) or a Union Termtory Administration
(e) 'Private College' means any Collepe/institution not mmntuined by the University or 8 Govemment Agency
N ‘Board of Affiliation and Recogmuion’ (BAR) is the Board constituted as per the statutes of the Indian Maritime University Act, 2008
(g} An *Autonomous College/ Institution’ means any College/ Institution designated as an “Autonomous Coliege/ Institution” by the statutes of the Unversity
2. The Board of Affiliation of Recognition shiall prescribe, in consultation with the Academic Council, the manner in which and the eonditions subject o
which a Collega/institution may be designated as an autonomous collepe and for withdrawal of such designation
3 The Board of Affiliation of Recognition shail not propose the drafi of any statute or amendment to a statute aflecting the conditions of affiliation or

approval of affiliated or approved college/institution wath the University or by the University, as the case may be, or affecting the conditians of designation of any
College/institution as an autonomous College/institution except after consultaton with the Academic Council.

4. a) Whenever a proposal to start & new college is made, the sponsoring body or in the case of a Governmen college, the department of Government concerned,

shall submit an application to the Registrar in the prescnbed form not later than 15™ August App[u:atlw should be accompanied by detatled report of the
infrastructure and physical, financial and other facilities available to stan such a college.

4. b) The Colleges for the purpose of this Ordinance will be. grouped o two categories: Under graduau Cullcgcs and Fo:l-yadua:e Colleges.  The procedure for
admission to the privileges of. the Uniyersity, for these two categonies i dealt with here below: 1 16 =

4 ©) An Under-graduate Cn!lége or a Post-gradunte College, as the. case may.be, shall ordmnrlly be: admnwd ‘o the privileges of the University, in the first
ingtance, for providing instruction for the first year of the course  Such a Callegz may. be admitted 10.the fucther privilege of providing instruction at the
subsequent years of study in accordance with the prooedure‘ nnr! ‘conditions p presm Qv the Unfgml;y for the pnmose

4-d) On‘receipt of the application from the Collége seeking admission 1o the | pnvilcges of the [ Unnkmry. lhe Registrar will forward it t the BAR. The Board of
Affiliation and -Recognition ishall scrutinize the app!scmmn 1hrnugh tlu.- respeclwe Rq;mnul C-:mncll and where needed, ‘seek further clarification from the

sponsaring body.... B
4.¢) The tccor:mmadauum cf lhe Regloml Coun;l! shall be ronnrdad by BAR w the Acadmw Council and the Academic Council afier considering the repor
of the BAR, shall appoint a Commitiee of Inspection of not fess than three members nominated by Vice Chancelfor. “

4. f) The Commitiee of Inspection may take necessary steps (o exanmne. the request, ln.wmi the site-and submit its report 10 the AC on the need and feasibility of
the proposed College/Caurse the suitability of the site; the adequacy of the phyncal &mlmns and financial resources and then make suitable recommendations
4. g) While making recommendations for provisional dffiliation to a collége and the courses to be offercd by it, u\c Cmnmmm of Inspection should satisfy itself

about the following:

4. (i) No,Objection Certification (NOC) issuedifrom the Govemment for wstablishment of such -Dollege

‘4. g (i) Norms prescribed by the: University in respect of iinfrastructure, physical. financial‘and other’ facilities, st requirements — both scademic and other
administrative and techmcal stafT, :qmpmmi. library and lnhomory fnculmu. uccamn(mm e{c 111 m&p:ct of each category of Collepes/Courses which are

detailed in the Annexure |

4. h) The Committee of Inspection shall submit its report in the Proforma prescribed for uch calegory of collcgea’coursw incarporating norms pregcnbed 1o the

Academic Council which m turn forward it 1o BAR with its recommiendations,

4._i) The above report may be examined by the Board of Affiliation and Recognidion and glve its deeision.

4.j) The University shall make necessary amangements 1o complete the process and intimate the decision of BAR o lhe spansoring Bod; MG Dey
concermed normally two months prior to the commencement of the next academic session,

5. a) On recaipt of the permission to start the college/institution the sponsoring Body shall eonstivite ihr Governing Body/Advisory Commitioe snd proceed to

make appointment for the posts of Principal and other. academic stafT iin ‘accordance with the pmviswm* of the sumtes. Ordinances and- Regulations of the

Umversity about their composition, rimmum qualifications, procedure for apminuncm

5. b) Further, the Goveming Body/Advisory Committee shall make necessary arrangements to fulfill all I.he cmdumns and recommendations made by the BAR in

this regard

5. ¢) No person, who 15 not fully qualified as per the norms laid down by the Umivessity for the pulposc shall be appoinied on the 5iafl of the college or as
Principal. In exceptional cases, however, if'a fully qualified Principal is not readily aveilable, me “of the member of the saff, if existing, having the longest
teaching experience, at college level, may be designated as' Vice-Principal and the post of Pnncnpal may be kept vacant unil such time a fully qualified person m
appointed as Primcipal.

5, d) The Governing Body/Advisory Committee of o college/institation or the Government Department, as the case may be shall al the earliest but not lager than 15
days from the date of commencement of the academic session, inform the University about the staff in position with full paruculars and also a
clarificationfaceeptance regarding the fulfili of the conditions, rec dations p bed by the University

6. Provisional afMiliation of a Cellege/course shall be granted for a period of one year initially may be extended 1o # further period as the Universety may deem fit
and proper. Requests for rencwal shall be submitted on or before 7" January of the preceding academic year

7. The BAR may armaige for a review of the progress of the College/institution, its performance in general with particular relerence to the course{s) started end
then permit the reneswal us per the recommendations of the Regronal Council

B. The Collegermstittion, which has been granted provisional affiliation for any course, may apply for permanent affiliation.  The College/matitution shall
submit a desailed report well before the ime of mspection Lo facilitae the process for grant of pennanent afffliation. The procedurs for this is same ag that for the
peovisional affiliation

Provided that 1n exceptional and outstanding cases, tus condinon may be waived by the Executive Covincil on ihe eoommendation of the BAR and permanent
affiliation granted catiies to any College/insiitution as per usual procedure governing such permanent affiliation s special categeries,

9. No callege shall be dissolved or abolished by its Governing Body/Advisory Connmittee withou! makmg prior arangement for admisston of students 0 another
affiliated College or Colleges and without making alternative armangements for cploy of the per members of the teaching stafl snd also wathout
obizining prior approval of the Government concerned. the University, the University Grants Comnussion, as may be necessary, reparding final seetlement of any
property including library books and laboratory equipment which might have been nequired by such a Colfege with financial assistance from the University Grans
Commission and/or Govemment

Prgvided thet no College shall be dissolved o abolished under any circumstances in the midst of an academic session
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10 The BAR may lay down new condiuons of afliliauen general or specific. reparding stafl, buildings. waquipment Itbrary labaratories, linance or othee cievan
matters in consullation wath Executive Council and specily the date by which the conditions so slipulated be satisfied . Failing which she Collegefinstiubon may
no1 be allowed 10 enjoy the privileges of the University

1|, The report of the inspectien Committee of s College/mstitution shall pot he cormmunicated 1o the Collegefinstitutian but shatl be regarded 25 a conficlential
documént unul it has first been considered by the University  Aiter a decision regarding affiliation has been tahen, copizs of the report may be sunl. unlvss
williheld under the ordecs of the Vice-Chanzellor for any reason, to the college/mstitwtion for informatson, guidance and necessary ¢ action

12 a) A sponsering bedy/SGovernmant Department seckimg permission wo open & new coliegefinstitution or Collegeshinsitutions seeking o st new courses shall
pay the fees/create the endowiment at the raies as specified in the Annexute-11

12. b) Such affilialed Colleges/institutions may Jevy such fees from siudents towards tilion fee etc . payable to the College and also to the Unjversity as may be
prescribed/approved by the University from nme to ime, with the pror concumence of the University

13. 2} The Executive Counail shall have power lo withdraw any aifiaton or permission Trom a Collegehnshituhon al any time whengver, on the bass of the
recommendation of BAR that, such Collegefinstitution has fuiled 1o comply with the Rules. Regulavons, Statutes, Ordinances or any other direcuves af the
University, ot if the Collegefinstisution authorities have failed o maintain erder and disciphine in the Collegs/institution or the nomal, regular and proper
functioning of the CollegefInstitution has become impossible duz to mismanagement of the affairs of the College/institution or any other vahd reason  I'rovided
that before any privileges are so withdrawn, the Goverming Body of lhe college ur institiion cancemed shall be given an opporunity e represent 1o the Cxoeutive

Council why such action should not be taken,
14 Ewvery Collegefinstitution should follow the norms Jaid down by the University in all maiters celating 10 physical |nrra sucture and acadeinic requirements in

terms of leachers, clesses, laboratories, workshaps, library etc
15 Any difficulty arising in intempretation ef, or giving effect 1o any provisions of this ordinance, shall be referred to the Wice-Chancellor, whose interprelation or

decision thereon, shall be final
16 a) Without prejudice to the provisions of ihe Act snd the Statwies, and other mles of the University, no student shall be ehgible for admission Lo any
undergraduate or post-graduate course of study in the University unless hefshe, has_passed the examination or ¢xa inns prescribed by the University for
admission to the concemed course of COUMSes ' ' '
]6 b) The pruccdure for. &dl‘l"-lSSl.Dﬂ ta varipus.courses of sludy will bc notified by lhc Umvemty

Partil

Board of Affiliation and Recogmtlon
The Board of Affiliation and Receghition (BAR ) would be placed in the: Headqua.rters of [MU-and will have the fo!lownng members?

L. Mice Chancellor
2. 2representatives from any of the compuses who are experts in the field 1o be nommated by Ve
3. 2 expens from the industry 1o be nommated by Academic Councll : ' :
4 The Registrar of the University, i
S Two repn-.scnmtives of DGS, one each from Nautical and Engmecnng branches Lo be nommaled by DG S with tie cansent of Vice Chancellor
The Registear is the Member Secretary ofthe BAR
The BAR will have one Regional Council in each campus.=. .0 0 =T U
The Regional Council of the BAR will have the following members:
. Director of the Campus § i e
2. Twao representations from the respeclive ..nmpuscs wbe nommatcd by Vtcc Chan:ellor ; =

i "Two nnmmaupns from the industry to be nominated by Vice Chancellor.
4. Onerep tative of DGS inated by DGS with the consent of Vice chancellat

The regional Council located al campuses would submit their recommendations on all matters refereed to it to the BAR
IV. DATES PRESCRIBED FOR SUBMISSION OF DUCUMENTS; X

{i} Last date for submission of application form in the prescribed : 1 April ol the acadenis year
formnat for grant of provisional affiliation for offaring course/ courses
{ii) Last date for submission of No Objection Cenificate of the . 31*.March of the:acadernic year
wspective Siats Govis
tiii) Late date for submission of Stanuory Council's pertnission : 10" April of the academic year
recognitionfgpproval ; A i : s
: ’ Dr. RAMANAND YADAV, Asstt. Professor
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